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: ‘ 54 F .
R -Advocate for Respondent(s)

_ Date Order of the Tribunal

21.9.00 | present : The Hon'ble Mr Justice D.N.
. . Chowdhury, Vvice-Chairman.

Heard Mr R.p.Sharma,learned counsel,
for the applicant and also Mr A.Deb Roy,.
‘leérned Sr;C.G.S.C for the respondents.
Let the Sr.C.G.S.C obtainf instruction
on the matter within 3 weeks.

List on 25.10.2000 for admission.
;Iﬁ%the meantime status quo as on today

- shall be maintained as regards service

Z\/’l

Vice-Chairman

of the __pe‘tit'ic'sn_"e,r .

bg :
25.10.00} ~ Adjourned to 13.11.2000 for admi-
. ssion on the prayer of Mr A.Deb Roy,
learned Sr.C. G S.C.
[ .

Vice-Chairman
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. Present: Hon'ble Mr.Justice/ﬂ.N.Chou-

dhury, Vice~Chairman.
HMeard Mr.M.Path#k, learnj% counsel for
ROy, Sr.CGSC

Mr.Deb Roy,

0 A ”\l I P,\,‘L‘n

_sent to 1
Tu_Appllc tlon 'is
notice on/the respgndents. On the
Mr.Deb Hoy Sr.C.G.S.C. 3 weeks
tlme is /granted for filing, of written
Ly s

statemgnt. Meanwhile, thsustatus %if
order dated 21.9.2000 shall contiflue.

prayer o

P A

Vice=Chairman

Present: Hon'ble Mr.Justice D.N.
Choudhury, Vice-Chairman.

Heard Mr.M.Pathak, learned counsel
for the applicant and Mr.A.Deb Roy,
 Sr.C.G.S.C. for the respondents.
Mr.Deb Roy, learned counsel for the
respondents has stated that he has
received instructions from the- debart—

1y
ment on this matter. The 1ssue ralsed is

required to be_adjud1ca1eq upon.

The application isi.cadmitted. Issue
notice on the respondents. On the
prayer of Mr.Deb Roy or.C.¢.S C. 3 weeks
time is granted for filing of written
statement. Meanwhile, the interim order
dated 21.9.2000 shall continue.

 List on 4.12.00 for ofers.

Vice-Chaimman
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DS of the Registry | Date | Order of toe Tribunal
4.12.00 | on the prayer of Mr. A. Deb Roy, learned Sr.
' C.G.S5.C. four weeks further time is granted
e for filing of written statement.
@ Ganarite Repovk W
akll W ! } List on 5.1.2001 for written
' ) ‘ statement and furthr orders.
@ Mo« k2 Wy hsem i
"5\5“’1 ¢ ‘ : Vice-Chairman
7 e trd-
\f\"l"o’oq\ Lf).J..'?.OOl Four weeks time is allowed to
the respondents for filing of ‘written
Nﬁ«‘m@-ﬂo@ﬁ Senveol o statement on the prayer of Mr.A. Deb
"RNo- 9, 223 Ketevicon Roy, learned Sr.C.G.S.C. for the
v “ o | rewpondents., -
%, : List on 5.2.01 for written
g)’/  statement and further orders,
N ordithenm  &hediave o /\—"—VLV
e tasens Wl - Vice=Chairman
: mk
— 2
' 31,1.01} List on 20.3.01 to enable the
| Shillong) reepondents to file written statement,
Member Vice-Chairman ._
pg
€., Qo |
' — < 120.3.,01 . Written statement has been filed.
Y o)
a5 WAS M\M The applicant may file rejoinder if
\,470 o \Z%W any, within 2 weeks from to-day.
N v . List on 3.4.01 for orders.
RNe ' 2 o—¢ 3 L__/j
Member Vice~Chairman
% m | |
34401 Written statement has been filed.
N . Rga Swoktse hay ‘  The applicant may file rejoinder if any,
N w:.thin 2 weeks from to-day. List on
-~ (\’\w ¢ 21.5@01 for hearing,
g.,qxo\ ‘Menber (AN\,\"‘ Vice-Chaiman
im
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i Date ! " Order of ‘the Tribunal ™ -
bk, Aol 21.5.2001 Heard the learned counsel for the
: parties. Hearing concluded. Judgment delivered
: . !
‘A' C‘@WL@&&W&W\ in open court, kept in separate sheets. The
/\\ . % é_’ X application is allowed. No order as to costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWzHATI BENCH.

{ | o
-i, o _ - 0.A./R¥X. NoO. 279 C/) -« « Of 2000
"

DATE OF DEC ISION .21.5.2001

@ O s 800 s e e soa

. - Spi C.P.R. Napr o .- .. APPLICANT(S)

TR A 3 ™D sy eem eem sem

- Mr R.P. Sharma, Dr M. Pathak and ‘
- =Ms M.-Anima ..o Lo L., e e . .. ADVOCATE FOP THE ARPLICANT(S)

e e

The Unlon of Indla and others

o, .. RESPQMDENT(S)

om ema: e s &n —a i e 2 en e e orw

.Mr A. Deb Roy, Sr. cggc er om ee vw e uo .. .. ADVOCALTE ¥OR THIL
A ' S " RESPONDENTS.

THE HON 'BLE MR JUSTICE DN.CHOWDHURL VICE-CHAIRMAN

THE HON'BLE MR K.X. SHARMA, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may oe allowed to see
o the judgment ?

2. To be referred to the Rzporter or not ?

3. wWhether their Lordships wish to see the fair copy of the
Jjudgment ?

4. hether the judgment is to be circulated to the other
Benches ?

Judgment delivered by Hon 'ble Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

- o)
- Original ‘Application No.279,0f 2000
Date of decision: This the 2lst day of May 2001

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'tle Mr K.K. Sharma, Administrative Member

Shri C.P.R. Nair,

Deputy Director (STS),

Doordarshan Kendra, ‘
Shillong. ‘ : .o Applicant

By Advocates Mr R.P. Sharma, Dr M. Pathak and
Ms M. Anima.

- versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Information and Broadcasting,
New Delhi. .

9. The Director General,
A1l India Radio,
New Delhi.

3. The Director General,
Doordarshan Kendra, :
New Delhi. .eeesc Respondents

By Advocate Mr. A. Deb Roy, Sr. C.G.5.C.

0O R DER(ORAL)

CHOWDHURY.J. (V.C.)

By order No.28/97-B(A) dated 11.4.1997 the applicant alongwith

_two others were promoted to the Junior Time Scale of Programme

Management Cadre of All India Radio of Indian Broadcasting (Program me)
Service on regular basis with effect from 18.7.1994. By another order

dated 25.8.2000, Annexure A 1, the app]icanf‘;v was reverted, which is

the subject matter of this proceeding, alongwith Shri K.A. Muralidharan

and Shri R.S. Iyer. Shri Muralidharan as well as this applicant, by two

separate 0.A.s assailed the aforesaid order of reversion before the
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Ernakulam Bench of the Tribunal. By order dated 4.9.2000 in 0.A.Dy.
No.6747 of 2000, the present application was returned to the applicant
for presenting the same to the appropriate Bench of the Tribunal on
the ground that the applicant at the relevant time was not posted within
the territorial limits of the Ernakulam Bench. Thé Ernakulam Bench,
however, by order dated 27.3.2001 in 0.A.No0.980 of 2000 set aside the
order of reversion dated 25.8.2000 to the extent of reversion of Shri
K.A. Muraleedharan (applicant of  0.A.N0.980/2000) from JTS as well
as STS of the Programme Management cadre of AIR with consequential

benefits.

2. We have heard Mr R.P. Sharma, learned counsel for the

applicant and Mr A. Deb Roy, learned Sr. C.G.S.C. The case of the

applicant is squarely covered by the decision rendered in the case of
Shri K.A. Muraleedharan'(Suﬁra). The applicant, like Shri Muraleedharan,
was also promoted on regular basis with effect from 18.7.1994. As per
the order of the Tribunal declaring him to be ‘entitled for such regular
promotion in Programme Management C_adre of ALl India Radio, reversion
of the applicant from JTS cadre by the impugned order, thus, is
seemingly unsustainable. The applicant also held the post of JTS of
Programme Management Cadre of All India Radio with effect from
18.7.1994 as per order dated 11.4.1997. In the light of the order of
the Ernakulam Bench of the Tribunal dated 27.3.2001 in O.A.No.980/2000,
the present applicant is also entitled to succeed in this application,
The impugned order No.ZO/ZOOO—'B(A) dated 25.8.2000 is set aside and

quashed to the extent it is applicable to the applicant, Shri C.P.R. Nair.

3. The app]ication is accordingly allowed and the respondents
are directed to confer the applicant with all consequential benefits.

There shall, however, be no order as to costs.

( K. K. SHARMA ) ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER : VICE-CHAIRMAN
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‘ . (SUB : REVERSION TO THE JTS CATEGORY FROM STS CATEGORY - MINISTRY OF
INF )RMATI%N AND-BROADCASTING) ’

' stk «3 eneh .
BEFORE THE HON ﬁfﬁ‘m
ERNAKULAM BENGIL.

TIVE TRIBUNAL

AS

0.A No. T £ 2000,

I ) CPR. Nair | ' . Applicant
: Ry '
- Union of India and others ‘ Respondents
| INDEZX
SIL. Ne. PARTICULARS Page Nos.
Compilation No. I . : .
1. Original Apphcatmn ; " - 1-5
2. Annexure Al — True copy of the order No. 20/2000- -B(A) dated 6-12

25.8.2000 issued by the 1% respondent
Compilation No. I

: 3. Annexure A2 - True copy of the order dated 9.12.1996 in OA 13- 16
3 © 1046/94 on the file of this Honourable Central Admlmstrahve
: ~ Tribunal, Ernakulam bench
7 4. Annexure A3 - True copy of the order No. 28/97-B (A), dated 17
' - 11.4.1997 issued by the 1% respondent
- 5. Annexure A4 — True copy of the judgement dated 30.7.1999 in 18-22

SLP No. 21747/97, of the Honourable Supreme Court

0. Annexure AS — True copy of the order No. 18/98-B(A), dated
24.12.1998 issued by the 1% respondent

18]
LY
|
[\
e

- Dated this the 9 day of September 2000.

\

M.R. Rajendran Nair,
Counsel for the Applicant.

1e”

For the use in the Tribunal Offi

Date of filing
Or
Date‘ of Receipt by,

J Signature for the Registrar




BEF ORE THE HONOURABLE CENT RAL ADMINISTRATIVE TR[BUNAL ERNAKULAM -
BEl\CH ‘

OANo_____ of2000. . ‘
Applican{(s):-

CPR Nalr S/o. Purushothaman Nair, aged 52 years, Deputy Director (STS), -
Doordarshan kcndra, Shﬂlong (on leave) residing at Kailas, Cheroor, Tnchur

\
V. :

Respond ent(s) -

1 Union of India rcprcscntcd by the Secmtarv to Govemment of India, Mxmstrv of
Infmmatlm and Broadcasting, New Delhi. . ) ,

2. The Director General, All India Radio, New Delhi.
3. Director General, Doordarshan Kendra, New Delhi.

DETAILS OF APPLICATION.

1.. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS FILED.

Order Nb. 20/2000-B(A) dated 25.8.2000 issued by the ]f" fespondent (Annexure Al),

2. JURISDICTION OF THE TRIBUNAL.

The applicant further declares that the subject matter of the application is within the
jurisdiction of. this Honourable Tribunal. o

3. _LIMITATION. ~ °

A

The applicant further declares that the application is within the limitation period ‘

-

prreséribed_ under Section 21 of the Administrative Tribunals Act, 1985.

A

4. FACTS OF THE CASE. .

1. The applicant is agg:icvcd by the order dated 25.8.2000 issucd by the 1% respéndént,
(which is in gross violation of the orders of this Honourable Tribunal in O.A 1046/1994

ﬁlcd by him), wherebif his adhoc appointment to the cadre of Programme Management of -

All India Radio in the’Semor Time Scale stands terminated. As per the said order, he is
further allocated to the Progrmnme Mma;gement cadre of Dbofdmshan in the Junior Time )
Scale. HIS further gnevance is that while makmg p10m0t1ons to the cadre of Programme “
Management of Doordarshan in the Senior Time Scale, his semouw has been overlooked.
A true copy of the order No 20/2000-B(A) dated 25.8. 2000 1Jssucd by the 17 rcspondent is-

' produccd herewith and marked as Annexure Al.

2. The apphuant submlts that while he was workmg in the cadrc of Programme Executive of

: the All Indla Radio \/Ianagement he was promoted as Assistant Station Director in the

Jumor Tlme Scale. This promdtion, as per order dated 14. 6 1994, was on an adhoc ba:ns




adhoc basis. Contrary to-expectations, the applicant’s name failed to find place in the said _

-~ list. Tlierebv, the applicant .s'tOOd reverted 1o the cadre of Programme Executive.

, Aggneved by this, the apphcant approached this Honourable Tribunal in QA 1046/94. OA"
1046/94 was dlsposed of bv order dated-9.12.1996 declaring that this applicant is eligible to
be promoted to the Jumor Time’ Scale cateoory on a regular. basis and directing the
-» respondents therein to pass appropriate orders in that regard w1thm 2 months. A*true copy’
of the order dated 9.12.1996 in OA 1046/94 on the file of this Honourable Central
Administrative Tribunal, Emakulam"bench is pro_duced herervith and marked as Annexure
A2,

In compliance with Annexure A2 order the 1% respondent issued order No. 28/97-B (A)
dated 11.4.1997 cancelling its earlier order dated 18.7.1994 in so far it related to the-
: reversion of the apphcant herein. He was further ordered to be promoted to the Junior Time
- Scale of Programme Management cadre of the All Tndia Radio on recrular basis with effect
lfrom 18.7:1994: A true copy of the order No. 28/97-B (A) dated 11.4.1997 issued by the ls‘~

respondent is produced herewith and marked as Annexure A3.

. In the meanwhile, a full bench of the Madras Bench of the Honourable Tribunal took a _
. view corntradictory to that taLen by this Honourable Tribunal in O.A No: 1046/1994, while
the Karnataka bench followed the same. When it was apprehended that the respondents
mtended to extend the applicability of the sard declsron of the Madras bench to the -
apphcant herem also, O.A No: 821/1997 was filed praymo for a declaration that the same -,
would not be binding upon him. The said O.A was allowed. In this background, the
respondent Department approached the Honourable Supreme Couft in SLP No. 21747/97

T agalnst the orders of the Karnataka and Madras benches. The Kamataka bench had

followed Annexure A2 decrslon of the Ernakulam bench in OA 1046/94 and OA 1069/94. |
. The Honourable Supreme C‘ourt in deciding the said SLP opmed that the view taken by the :
Ernakulam bench in QA 1064/99 and OA 1069/94 is the correct view in the sense that the

. method of promotion to Junior Time Scale is on the basis of seniority subjecr to finding out

the fitness of thé candidates for the Programme wing or the Production wing, through the
D_PC.'The'SLP was thereby dismissed by judgement dated 30.7.1999 of the Honourable
Supreme Court. A true copy of the judgemen_t dated 30.7.1999 in SLP No. 21747/97, of the

Honourable Supreme Court is produced herewith and marked as Annexure Ad.

. At this juncture it is brought to the notice of this Honourable Tribunal that the 1%
respondent by order dated 24.12.1998 had promoted the apphcant herein on adhoc basis to
the Semor Time Scale of the Programme Management cadre of ‘the AIR. The sald

promotrons were however effected prior to Annexure A4 judgement of the” Honourable




Supreme Court. A frue copy (’)f the order No. 18/98-B(A), dated 24.12.1998 issued by the
1* respondent is produced herewith and marked as Annexure AS.

7. In purported implemcntatioh of Annexure A4 judgement of the Honourable Supreme Coutt, -
the 1% respondent has issued Arméxuife Al order to the effect that in the light of Ann'exm*e
A4 Judcement adhoc appomtment of the apphcant and certain others to the Senior Time _
Scale, as cvndenced by Annexure AS; are termmated He was further reverted to the
substantive post of Programme Executive in the Programme Management cadre of All India
Radio, from the Junior. Time Scale. As per the same _order,-he. was then promoted to the

Junior Time Scale in the Programme Management cadre and allocated to the Doordarshan.

—

Prog;mmme Management cadre of Doordarslmn, 2 of his juniors were promoted to the

Scm01 Time Scalc, overlookmg his seniority.

. 5. GROUNDS FOR RELIEF.

A. The apph'cant spbmits that by Annexure A2 order in O.'A-No: 1046/1994, this Honourable
Tribunal had declared that the applicant is eligible to be promoted to the Junior Time Scale -
‘catcgory ona reéular basis. The right which accrued upon him pursuant to this order has

now been taken away by the respondents with the issuancé of the impugned order.

" B. Annexure Al is ﬁighly illcgal and contrary to the spirit of the Annexure A4 judgcmcr_it of

the Honourable Supreme Coutt.

C. A careful reading of Antexure A4 judgement would go on to show that the Honomjz‘lble
Suiareme Court has held Annexure A2 decision of this Honéurable_Tn'bunal in OA 1046/94
filed Iby this applicant to be correct, Thereby Annexure A3 order dated 11.4.1997 issued by

- the 1% respondént in compliance ‘with Annexure A2 order, regularly t)romcﬁng these
appiioénts to the Junior Time Scale with effect from 18.8.1994 is alsio correct. Therefore
Amiexufe Al order to the. extent it fcverts the applicaﬁt to thé cadre of Programme
Executive is illegal and unJusttfiable Thotgh Anncxure Al order is issued in purported

unplementatwn of Annexure A4 judgement of ﬁle Honourable Supreme Court, it goes

v
L&

totallv against the spirit af the sald judgement. -

D. The applicant further submits .that his allocation to the Junior Time Scale of the Programme
Management cadrel of Doordarshan is also illegal. As per Annexure A3 order dated

11.4.1997, the applicant was allocated to the Ali India Radio Management. Though the

~applicant had made an option for alllocation' to the Doordarshan in 1992 it was neither

| accepted nor acted upon. On the other hand, theﬁ@plicant was includéd in the seniority list

of Junior Time Scale officers in the Maﬁag‘cmcfxt cadre of All India Radio. Thus 'ap[ilicam
P

stood allocated to All India Radlo All his promotions were mamtamed in All India Radio

e}
< AM RF‘NC.\‘\

‘His further grievance is that out of the 5 included in the list of Junior Time Scale oo



Management itself. As per Rule 7 (6) (d) of the Indian Broaacasting (Programme) Service
Rules, 1990 an ailodaticrn rﬁa_dé to a cadre shall be irrevocable. Hence the allocation of the
'applicént to the qurdarshe;n when he had already been allocated ‘to the All India Radio
Management is illegal. - |

E. Had the applicant been promoted in the All India Radio management itself, his seniority
vyoixld have been maintained at a much higher position as corresponding to his respective
position in Annexure AS order. Hence a re-allocation to the Doordarshan, it is submitted

was highly unwarranted.

| [ F. Even in case the attempied allocation to'Doordarshan is sustainable the applicant is entitled
to be promoted in preference to his junibré in the Doordatshan cadre, namely Shn B.G.;
Shankar Rao & Shri B. S Chauhan Appﬁcant is aggrieved by the non-granﬁné of
p10mot1on the Semm Time Scale. The apphcant is at Sl. No 4 in the list of promotees to the |
Programme Management Cadre of Doordarshan (JT S) (page 3 of Annexure Al). It is ..
~submitted that as per the Rules scmorlty-cum ﬁtncss is the only criterion for promotion to .
the Scmor Time Scale. Annexure A5 (page 3) would show that this applicant is the senior
most in the category of JTS as his date of j Jommg the said category is prior to those of s1.
Nos. 1,2, and 5. Inspite of this, as per Annexure A1 SL No 1 & 2- Shri B.G. Shankar Rao
& Shii. B.S. Chauhan are plomot;ed to the Senior Time Scale’(page 4 of Annexure Al) :
Th]s, the applicant submlts, is highly illegal and arbitrary and henue violative of Articles 14
and 16 of the Constitution of India.- '

G. it is submitted finally that Annéxure Al order is totally unwan'anted to the extent it relates

. to this abplicant. His promotion td the Senior Time Scale cadre, as per Annexure A5 order,
ought to be gp}leld. His reversion to the cadre of Junior Time Scale as evidenced by
Annexure Al is highly illegal, unjustifiable and very much against the spirit of Annexure )
A4 judgement of the Supreme Court, A | | '

H. In effect, it can be said that the respondents have disobeyed the direction of the Honourable
Supreme Court as well as this Honourable Tribunal with the issuance of Annexure Al,
order impugned in this Original Application. o

\
6. DETAILS OF REMEDIES EXHAUSTED. - -

No other Statutory remedy

- BN

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER COURT.

The applicant further decla_res.'ﬂlat the applicant has not filed any application, writ A
petition or suit, régarding the matter in respect of which the application is made, before any

court or-any other authority 'or anv other -bench of this Tribunal nor any such applicaticn writ




“have not suppressed any materlal facts.

s s

In view of the facts mentioned in para 4 and 5 above the applicant prays for the following
relief(s). ' : ' '

1. To quash Annexure Al to the extent it reverts the applicant from the Senior

. 8. _RELIEF(S) SOUGHT.

Time Scale & Junior Time Scale of Programme Management cadre of All India

" Radio and |
ii.  To declare’ that the applicant is entitled to continue in the Progranﬁne
Wnagerm.nt cadre of All India Radio with all consequential benefits and to

direct the 1espondems to retain the apphcant in the Senior Time Scale of

 Programmie Management cadre of All India Radlo.
- it Grant such other reliefs as may be prayed for and the Court may deem fit to
grant, and | '

iv. Grant the cost of this Original Apphcatzon

9. INTERIM ORDER IF ANY FRAYED FOR:

Pcndmg the final decision of the application the apphcant secks issue of the foIIowmg order:-

"Ta stzry the reversion of the applicant pursuant to Annexure A1 order.

10. NoTt APPLICABLE.

- 11. PARTICULARS OF THE POSTAL ORDER IN RESPECT OF APPLICATION FEE.

No. Of the Indian Postal Order : 323 =n\: 2 é / go2 8‘%
Date. of Issue of the Postzl Order: . 8o *‘\-"rm .

Name of issuing Post Office : Phgh-eetst-P-@ EKXKM
Post Cffice at which payable G) U\AQO'M HP.O-—Frmakutam

12. LIST OF ENCLOSURES:

1. Annexure-Al — BS e

2. Vakkalath. _ o )

3. Envelops with Ackncwledgemeqt Cards.

4. Postal order for Rs. 50/- .

IN VERIFICATION

I, C.P.R. Nair, S/o0. Purushothaman Nair, aged 52 years, Deputy Diréctor (STS), Doordarshan
Kendra, Shillong (on leave) residing at K'ailas' Cheroor, Trichur., do hereby verify that the

contents from para 1 to 12 are true to the best of my pcrsonal knowledgc and belief and that I

Placc: Ernakulam,'
Date : 01.-9.2000

M.R. Raje;n\aan air,
Counsel for the Applicant.
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No.32013/3/2000-B(A)-Vol.IT -
Government of India . . -~ . ., -

R - " Mmasﬁ'y of Information and Bmadcasﬁng
o | Stk

New DeI}'\n',‘
The. 25fh Augusf ZOOO‘. ,

vy e

T T L Order No.20/2000-B(A) |
SRIN ! - ‘ o S ) '
o b . [ {, Lo

In pursyance of judgement dated the 30™ July, 1999 delivered by the
Hon'ble Supreme Court of India in SLP @ No. 21747 of 1997; S.LP. o
Ne.1452 and TC No.8/99 in the matter of Union of India and C.5. Naik &
others and judgement dated the 17™ November, 1998 dellver'ed..by the
Hon'ble High Court of Délhi at New Delhi in SWP No.2119/98 in the matter
of Union of India Vs. S.P. Jain, the President is pleased to terminate the ad-
hoc appointment of the following officers in Pr‘ogromme Management Cadre .
of AIR in Senior.Time Scale of Induan Br'oodcasﬂng (Progr‘omme) Servlce. v
. with immediate effect: L

T U 55 0 R i 0 D e 0 e T L Y T A Y R A O 0 M N ol (o of A S 8l e d B B e 40 e U O (4 e 0 P et T e e e e ek T e T e e e e e O e e o

5.No. ’ NAamer "F'

—~ - -~ - - o A i 0 ok s o o o 0 e

0l. Shri Shri V.K.Banerji
oe. Shri Smit. €.5.Kumudam
03. Shri 5.K.Das S
04.  ShriN.C. Nor’aslmhachoryalu
‘ 05. Shri R.P.Sahu
Yy © Q6. Shri I.P.Srimali
' Q7. Dr.U.N.Raina e
o 08. - Shri Kamal Sharma , ,
G 09. ° Shri K.Subramanian ”
R ' 10, Shri V.Srinivasan
o . 11 Shri A.K.Mandol
. .12, Dr. $.K.Sinha
- .13 Shri Ravi Shankatr -
14. Shri D.L.Kaswalia ' -
15. Shri R.S.Ratonia '
16. Shri N.iurugan :
17. Shri Gautam Sen Gupta

18. Shri 5.Chakraborty
19 Shri Mahmoced Khan
->20. Shri K.A Muralidharan

21 Shri C.P.R Neir
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2 The President is fur'fher pleased to revert the followmg offlcers to

their substantiative post of Programme Execuhve and other equated

B categories in All India Radio and” Door'darshan from Junior “Titie Scafe’ of
-+ Indian Broadcasting (Pr'ogramme) Service wﬁrh tmmedca’rc effect:

S.No Name i "
Programme. Management Cadre of AIR
01 Shri ShriV.K.Banerji
02, Smt. C.S.Kumudam = v
© 7 03.  ShriSKbas | ‘
04.  Shri N.C.Narasimhacharyalu -
0B. ° Shri R.P.Sahu ‘ |
06.  Shri IP.Srimali
07. Dr.U.N.Raina
08."  Shri Kamal Sharma -
09:  Shri K.Subramanian o
10.  Shri V.3rinivasan L . e
11. Shri A.K. Mandol '
12.  Dr. 5K.5inha
13.  ShriRavi Shankar
14, Shri D.L.Kaswalia
15, Shri R.S.Ratonia
16.  ShriN.Murugan
17.  Shri Gautam Sen Gubta
18.  Shri S5.Chakraborty ‘
19,  Shri Mahmood Khan
-‘@Q. Shri K.A.Muralidharan '
— 21, Shri C.P R Nair ‘
Programnme Mangement Codre of Doordarshan i
01.  Smt. D.Mckten 9
02. Shri C.T.Navani
03. Shri Janardan Rao
04. Shri N.K.Batra
3/-



B L AT D S
B TN B “ T . .
ﬁﬁ‘f ‘h&.:" SEIF Aoins? e s

*id gyt G L ST

Py R e e Ll "'I"':'::‘?: b P 4 i
gl ik odb mo ) 1
"1‘}“‘)2' t"‘; 4'?.:”""" " :'l"" AN 7 ”“ T
R e, viipht arlt Mt
e e o

LAy
LAY ’
Yhee s

&l

!-ﬁ: S-:.,L IO
T

g e . . N
%g'itzbf!bm'j'i"."‘ Loty
an L

N

Tt ekt pier

ST

o 'n"""

i
“y

. .H;jq',.; v

. "‘ Yorr Q“t _3_ ' -

——an

-

L
1 .

.
ty 8
FEE W

" . - £y
, N . .
s RSy L e
. . vy B
e .
P »
q

3" The President is pleased :.to * promoté the. following Proaremme

Executives to the Junior Time Scale of Indian Broadcasting (Programme)
Service on regular basis with effect from the dates indicated against eesh:

S.No.

Name i

o)

Date i ¢” Tu

¢ et

B LV (O R RS oy

W

Ol

2.
- 03.
— 04.

05.

Proaramme Manacement Cacre of All India

t Ty R

*Shri P.N.Maduskari=i~ "t
Shri K.B.Desai

Shri D.5.Vimal . b
Shri C.S.Naik ', ¥

Shri T.K.Rawal Lot S

., - Snri EL.Narayana . ' re

Shri V.N.Prasad '
Shri M.P.Sah .' o
Shri 8.P.Kureel P o
*Shri B.5.Sawai ' . P
Shri M.S.Sivaprasad

Emt. Latha Raju

*Smt. Vijaya Sadhu -, - K
*Smt. N.K.Shadap

Shri 5.5.Agyal e o
Shri AX.Sharma - ;

Shri K.X.Mishra w1y

*Smt. M.S.Vijaya ' o

Shri R.Muthusubramanian ‘)
*Smt. Mira Pahuja - '
*ShriRafiq Raaz  +, ...

*Shri D.Szlvaraj

*Shri Shivmangal

*Notional promotion ‘;
“0

A R S
Radio T fpa
E) ’ A

16.05.93

110693 :
15.06.93 .
19.06.93 -~
170793

18.06.63
18.07.¢3
30.06.93

1260693

17.06.23

30.06.93 -

11.06.93
27.09.93
19.06.93
02.08.23

270893
180693

11.06.93

13.1193"

11.06.93.

110693

03.08.94

250794

Programme Manaazment Cadre of Doordarshan -

- Shri B.6.Sankar Rao

Shri B.5.Chavthan
Shri K.A.Muralidharan
Shri C.P.R.Nair

Shri Mohd. S.Rizvi

("

12.07.93
02.09.93

16.06.93 >
25.06.93.)

28.06.93

p
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4. The President is further pleased to promote, purely on ad-hoc
basis, the following Junior Time Scale officers to the Senior Time Scale of
, Indian Broadcasting (Programme) Service with effect from the date they
N ' assume charge of the posts and upto 31.12.2000 or ‘till’ the regular
i NP ~+ . -incumbents become available, whichgyer‘ is garﬁier, and until fun*)‘hetj orders: _143,-‘
it ler‘ 3 * i ' l, T . - A vi:;i;."!tl?'"' - ' ST
:éhﬁ?i’f?"?‘hﬁab bt gttt e SNew - Name T
stk .ua,ﬁ,rtr‘,r:g:.m...-- Cf‘xa - |
'“mm_i_ siwew . = - . Programme Management Cadre of All India Radio
Ch OL. . Shri P.N.Maduskar | \,
ST B 02.  Shri K.B.Desai '
oo b T Q3.  Shri D.S.Vimal - .
e . 04. ShriC.5Naik
e 05.  Shri T.K.Rawal
06.  Shri EL.Narayana
7. Shri V.N.Prasad :
08.  ShriMP.Sch
09.  Shri B.P.Kureel
e _ 10.  Shri B.S.Sawai
Lo 1. Shri M.S.Sivaprasad
STV 12, Smt. Latha Raju
: SRR 13 Smt. Vijaya Sadhu
1 Fw L 14, Smt. N.K.Shadap
G 15. Shri 5.5.Agyal
P 16.  Shri A K Sharma
: 17. Shri KK.Mishra
- _ 18.  Smt. M.5.Vijaya
‘ ' 19.  Smt. Mira Pahuja
20.  Shri Rafiq Raaz
2l.  Shri D.Selvara
g' 22.  Shri Shivmangal
Programme Management Cadre of Doordarshan’
0. Shri B.6.Sankar Rao L
02.  Shri B.S.Chathan
Dl
{ .
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The President is fum‘her pleased to promofe purely on ad- hoc,
basis, the following Programme Executives or equa?ed categories in All India -
Radio and Doordarshan to ﬂne Programme Management Cadres of All India -
Radio and Doordarshan ‘in Junior Time Scale  of Indian Broadeasting. - .-
" (Programme) Service ‘with' immediate 'effect” and upto 31.12.2000 or till.
reqular incumbents become available, whichever is earlier, and until further

e | orders:
‘ Thaetioai e : P T SR
e R L S.No. Natme .~ ; , !
i P '
foon 0L Shri Shri V.K Banerji
T o 02.  Smt. C.S.Kumudam
o 03. 'ShriSKDas '
el 04, Shri NCNarasumhachuryalu _
b S " 05. ShriRP.Sahu - L .
it b : - 06.  Shri I.P.Srimali " - AT

07.- Dr.U.MRaina
08.  Snhri Kamal Sharma

. L 09.  Shri K.Subramanian o ‘: et
o 4, . ' " 10.  Shri V.Srinivasan B A | -
S 11. * Shri AK.Mandol . PR
T, 12.  Dr. 5.K.Sinha ¥
; - 13.  Shri Ravi Shankar, ‘
- ' 14.  Shri D.L.Kaswalia ST
‘ ‘ 16.  Shri R.S.Ratonia '
’ ’ ' 16.  Shri N.Murugan
. ’ 17. ShriGautam Sen Gupta

18.  Shri S.Chakraborty
19.  Shri Mahmood Khan
20.  Smt. D.Mokten

21.  Shri C.T.Nawani

L ‘ 22. " Shri Janardan Rao
e . 23.  ShriN.K.Batra
6. The posting of above officers consequent on their ad-hoc

promotion will be issued by the Prasar Bharati.

T T"“-_,
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* accrual of increment in the pay scale of the lower posts, if any officer

‘their actuel teking over of charge in Junior Time Scale post. However, they

Annestuss Q. NG

Pd “|'.“" ‘ _.w\_

¥

-

7. Th;z appointment of officers listed in paragraphs 4 and 5 above'in’ -

the Junior Time Scale/Senior Time Scale will be en ad-hoc basis and It will. .

- ot confer on them any right orprivilege for continued or . reqular

appointment in that grade. These officers will stand automatically reverted .

India Radio and Doordarshan/Junior Time Scale of Indian 'Brgadcas'ring o
(Program{ue) Seryice after completion of the said period ie. 31.12.2000(AN). .. *
tvin” . Yoo o S e
e bbb o L el phiadnaanl et e R )

' e, - "r:)-'.‘,- };-
8. - The pay of the officers promoted on regular basis will be fixed:
in the higher post under FR229 straight, away without any further review.on’

exercises  an  option in . terms ~of para 2(b) of DP&AR'sy:

»
1

Lo . 4 i
u x R

' '.- . v

to their parent, grade.ie.,,Programme Executive.or equated category ‘in ‘Al

LR
AR TN
‘vhv.‘)'“\.r‘
'y

t

a
'

month from the date of issuance; of . this order, the pay of rhe officer:;

OM.o " 1/17/B0EStP.L dated the,26!- Sept., 1981 within a period of ong-+," -

soncerned on promotion will be fixed initially in the manner as nrovided - g
under FR 22(A)(1) which inay, be refixed on the basis of provisions of FR -~ &

22(z) on the date of accrual, of next increment in the scale of pay of the'

lowe: post. R R _ g

1 ot A
- ' et Srv._ﬂ-’

9. The pay of the officers promoted on notional basis indicated

with (*) mark in para 3 above will be notionally fixed in the pay scale of
Rs.8000-275-13500 with cffect from the date mentioned against 2ach and

annual increments allowed in the same scale from that date to-the date of *

will not be entitled to draw any arrears of pay and allowances fer the period
from the date of their notional Fromotion to the date of actual teking over .

in JTS level on the principle of "No Worl (No pay". /‘

ﬂ./
(S.Twickly) -

Under Secretary to the Govt. of India
Tele.Mo.3338685

Tl

L
. 4
. . Y
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SRR Copy to:

. L Shri R.R.Shan, Chief Executive Officer, Prasar Eh:xr'a'ri;!.':‘\dndi' R
T House, Net Deihi. R
R 2. Thz Pay & Accounts Officer (IRLA), Mlmsrr'y o7 - mB -\(.LR

EREE Building, Z.P.Estat2, New Delhi.

C 3. DG:AIR (Shri K.C.Khosla, Director (ASF)

T 4, DG:CD (Shri D.V.S.Ranga, DDG(A) S
DU 5. The President, Programme ' Staff Association of- AIR and ‘
L Doordarshan, Room No.406, Akashwani Bhavan. New Celhi. . ’
S All Cfficer< corcerned through their respec*ive DIFQC‘.’CPOT’S g
S RIS g Secion, Min. of I4B/DG:AIR/DG:DD |

Q

7 T

2. S 10 IALB/PPS to Secy./PS to JS(B)/D:r(BA&BD) ‘m of
9. Pr’rfonal file of the officers concerned ' .

10. © Y Guard file: : ¥ RE '

11, Spare copies - 10, - : B

pare copi "4-./-:

...T'.vtckly) '. ‘

Under Secretary to the Govt. of India .. -

' Tele.No.3388686  *

AT
{ 3 S Q\é . P LA
' & : : M, R Rajen ran N"a-",

v ..l Advoeratel.
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R »' CENTRAL ADMINISTRATIVE TRIBUNAL Y
ERNAKULAM BENCH %\

o ”0.A."1046/9a& 1069/94

T8 Serwrroyt T b nurg:s,;u

VOIDAY, THIS, THE OTH DAY OF DECENBER, 1936, - o&
oo o (SR Q{

%
LS
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"'o

Pl

9
L HON BLE IR, P.V "vm(ATAKRISHNAN AmmlsmATIvs anm QQ ’\ ‘V"

M A

n..m* ; ‘l:d': a@e——-———oom.":-\ Cract gdudd b *”m” erfl

o Bu:m A M SIVADAS JUDICIAL anm

‘ R o.A..1046/94 o VRATAREY VL o
[ ‘ i a1 KA Muraleedharan ) B f.
KRR m* M tfp ot "0 junjor Time Scale 6fficer ol g o -
g : All Indis Radio - '
P § L 3" 3 41 1 > . '
;,_' ’ ’: ’T;’ ”-” ! 'Ihiruvananthapuram. ' a
o w' ey an nnlhn[ 1y ‘ .

oty ly o

2 CP°R Nair.
Junior Time Scale Officer, - o

2ot oved Y RE}

40 Al Indla: Radio,, o - .

ol
'I‘hrissur. v : < . .. Applicants
"M% ’”‘f “'“ DR A (l. oo S w bﬂ)ﬁ"ﬂnq Voo
O S DU ' Ll L |
';:, el ({;:11...\’ nohr*ﬂfm’w‘ ;»By Advocate, Mrr M R RaJendran Naimy A'll’w?{l" i
T AL b !f ! '? ST ;‘ LRI *VS 4 }vr s # P .'.A y ‘:‘HH’“'“: e

’ ;':--,;_f'-‘ i »r’.»nli a;‘;-;m.-,..,.,r S PEEL Union of India represented by its Secretary, ,
, ; Ministry of Information & Broadcasting, )

rd f b :-.(-“\x:' NG N) ntosre v New Delhi. P T T fod 3o SR A
Pe o ,.ﬂmognmu omanin 24 o .DirectorGeneral , -+ 1Mo niedto> oo
VRS PO N All Irdia Radio, New Delhi. : O o T
‘l'_i'l'ﬂ‘ N P! -.!}p A7 Y egne et et i . ! . ‘.-
PRE g e TR TR ‘ cotatoe el Yo ootley T T
L ,}.;f‘;“-‘ R 3. E.S. Cuha Programme Executive : , T v
~ I-'..l\.-u'\-/m vy 1 ;+All India .Radio,,Raipur. ob 200l LA S
B el . . . Do
R Sy ‘(3i.r;lm,~ <A '4 B+ G S..Kumadum, Programme Executive ot cL
i LAl '« All India Radio,,Madras. Cag - -
T u«b rrchvm-wl ehu o tgw Iy ! o ipd Al "«"«»r‘h . Yb ’
T ' 5. M. Vasudevan!?‘Pragramme Execf:uti‘ve, e d:’ ' )* RO
N - {m sralire oo b i All India Radio, Kanmwur., ‘,‘,,m w1y ..Respordents
e Uyl '”‘ . By . Advocate Mr.‘s. Radhakrishnan, AOGSG for R1 &2 . .
y '““_»" n(.) "’_“ IR { Ovo 1068/94 . . [ LAl'V;"" !-,i’ " ' .
+ ' . R ’ ! © M . '
te wtt oo, . RS Iyer.Sfo Rawa Iyer g L v
R " " Junior Time Scale Programme offfcer, " !
ce T e e g ! Doordarshan Kendra, Trivandrum . ' '
Novooo T ;esidirgd at TC 5/1573, Government Survey School Road,
Coekt e eroor T ~
A kada, | rivandrun-5. Bovoa A0 ..rA;J)pllcant
. By Advocate Mr. M.R.Rajendran Nalr ... . S e
. oo “‘.. o
LL TR B L i "(' )
l Kl
of India represented by Secretary to Government
try of Information & Broadcasting, V. “\—-,‘ :
\ New Delht. DRA L
el
’: . “\%" NEE TR
. , e . . \lv . P '.'2

“whe.
—a...}s’.b-é_a.&_a..w\__.-x — e - m
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The Director General
Doordarshan New Delhi

.2,

P

By Advocate Mr. George Joseph ACI}SC

The applications h,vving tieard on 9,17, ]996
on the same day delivered the. following

SCS (AR,

ORDER
P.V. VENKATAKRISHNAN, ADMINISTRATIVE MEMBER

[ + Applicants in Lhese two applications were all in the
feeder category of Juntor Time Scale (J'IS for short) posts in
the Indian Broadcasting (Programme)' Service. They submit Lhat

. they have been considered against vacancies in the JlS and were ' o

|- senlority” subject “t5 the rejection of un unfit, a cont.ention uhtch eR

\

! k S
\ s accepted by the respondents in their reply statement. While . by
I '

$0, the Departmental Promotion

Committee considered their

promotion and by A4 orders in OA 10&6/94 (A6 in OA 1069/9«1

cerLain officials were promoted to the Progmmme Mamgement

cadre of the JIS of Indlan Broadeasting (Programme) Ser\.-ice..

Applicants do not find a place in the list Lhough severa]

persons who are Junior t:o them as evidenced by A2 seniority lisL ‘» .

have’ been promoted by Aé order Consequent on such promotion of.

certain juniors, Applicants have been re§erte~d by A5 orders. (Al

In OA 1069/94). Applicants pray Lhat_(\l; and A5 be quashed ani

that respondents 1 & 2 be directed to’promote them to the JIS on

regular basis from the dale of their ad hoc promotion with |

consequential benefits.

0.A. 1069/%,

It is submitted that the applicant in
has since retired from service.
2. . Respondent s submit t:hat: this is a promotion from Group-B

s
[

to the lowest rank of Group- A and that the method of promotion

tyyy Departmental Promotion Commi ttee chaired by the UPSC: ts
’ .

A e e en W
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.“4sole1y selection and therefore the criteria for this - promotion
> ;x_ohere the DPC is headed by the UPSC is al so's‘election 3 '
3. The sole issue to be declded in th(se applicat:ions ‘is

! . 1 [

whether the promotions to the post of JTS are to be by promotion

'by 'selection or by promotion' on seniority-cum-fitness basis. -

’ .
, "Ihe relevant rules are produced at A2 in OA 1069/9& . Rule

§ . ! Lo
N ' . » "

7(2)(b) states as follows:

{

"The remaining 50% of the vacancies 1n the Junior Time

" Scale shall be filled by promotton of officers of feeder ‘
grades possessing the - minimum qualifying service as
‘ specified in tle appropriate column in Schedules IV and | _:'_"
v, yon ) . | ALY A 3 . - | ) :&
Schédule 1V states: I ) i
v “Junior Time Scale  507% by promotion Programme E.xecutives : :
[ .o Programme Olficer  and 507 by direct with 3 years' P
' R.2200-75-2800- recrultment in  regular service
4 EB-100-4000 - accordance with  in the grade * ;
' sub rule 2 of , SRR
cat : rule 7., . e R
. t o vy ' i
' ' Note: (1) For purpose of promotion to 'the Junior ‘Time Scale ~ ... ,s:
. ' , ¢ : T
posts, eligi-bility ‘lst of Programme Executives, Farm Radlo g J
SRR "Officers and Extension Officers shall be prepared on the tmsis "'"}'= “ 1
a of their date of appointment on regular basis 1n the pay scale ﬁ ‘
of R. 2000- 3500 subject  to theé(,?condition that the -
, . inter-se-senlority in their respective cadres shall be ?
\ . .
maintained...."
4, We find that on a plain reading of the rules ard the “}
] Schedule 1V, there ts mnothing to warrant introduction of a :
"'"""*7'{-;*»‘;..-;_;\,\,\ procedure of promotion by selection for the ° 507, promoLion
s T '{';;,Q‘ ~‘i;:«,’ - ¢
VY }\’5‘  component of JTS posts. Nelther Rule 7(2)(b) ror the Schedule IV 3
BL Yk ) i : , w\
X tk\ g,__w}ﬂi /-:’ i speaks of promotion by selection as far as JIS posts are j‘
N 'Ggun ;‘ &‘_.‘./ concerned, though we find in Scheciule IV for other posts there '« ¥ o
4
| - -
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1s clear mention of either promotion by selectloﬁﬁ(gn

o ‘“‘”

! by seniority-cum-fitness., ‘Ihe o[nt"g.s‘i?nk .?f ’}311‘)‘.&" -ﬁ-{ta .-:,.r A

selection cannot be presumed to be é;cc%c,!et;::: Ql; Mg}ge?bimé;
- ~ c. ty A ‘: N
when the same phrase oceurs in other parts of‘ the»ﬂgched&l"

.": "

It 1s also to be moticed t.hat Ru;e 7(6)(a)(1) §peaks of'fﬁ.q.

Note.1 reproduced above. " We find nothing 1n the nleadtng;’é 3
ihig DR TN

support the conLenLion of the respondents 1 &‘32’ L’hat prom
; ~p.. KD :”"' ,d\ ;.

( ‘ o to the JTS against the 507 componenL -4, r>romcbtioml quoLa h'!s Lo'”

be made by adopting the selection process &( L ;

_S., In the view we ‘have taken, we find 1t not possible,; to;zf?..-

and A6 (in O.A. 1069/94). We accordingly quash the’ orders AA &; 3

6 Tt -is seen fro“' Lhe “’P])’ sLatemenL iw 0'\ 1046/9& Lim.‘z’ B

"" R , © while gfving ad hoc paomotfunc ppplicgn[_n have bear: SUbJecLod to _:,:;#
'( o - ;'!.;‘ - screening as a. resu]t of which' they' have been found fiL for:
promotion to the JIS post. In the view we have taken since ro . ,
selection process is to be adopted for the 507 promocipna,l';quota' ‘é

e, /., ,.1n the JTS, we declare that the applicants are éllgible ,to.-b‘e _

promoted to the JIS on regular basis against the 507, prOmotlonal ‘

TR ‘f ,quota. Respondents 1 & 2 will pass appropriate orders in’ this

. o regard within two months. Applicants wil]gbe entitled to receive ‘o o

o .,all the benefits consequ,ent to their promotion to the J'IS cadre ™ . ‘}-

N  tn accordance with the above direct:ion;é':l-gr S ,
}‘ ' 7. Applications are allowed as above. No costs.

Dated the 9Lh December , 1996.

-éﬂ(’“ | | . SC[/ o

LT AM. SIVADAS P.V. VENKATAKRISHNAN

st JUDICIAL MEMBER ' ' ADMINISTRATIVE MEMBER T
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T | Government of India T

' ' . : - Mindstry wf. Information & Broadezstling o g

& pRAEAE R o

;A~ . 5 , ¥ | 5oL
New Delli, dated 11.4.19977% °

/ S w0
' In compliance with the Hon’ble Central  Adwinistrative
Tribunal, Ernaknlam Bench’s Order dated 9.12,1896, in 0.4, .
No.1046/94  and 1069/94, the President is plessed to cancel -
this Ministry’'s Order No.20/84-B(A) dated 12.7.1894 in- so.
; S . “far as it relstes to reversion of Shri K.A. Muraleedharan = %
! , (5.Ho.17), Shri R 3. Iser (S No. 19) and Shri C.P.R. © Nair -
o (S.No.20). — LR
! 2. NO. 2l). .

) ¢ V |
| ( A The PrPBidunt ig further plessed to promobp thpm viz
- S/3hri K.A. Muraleedharan, R.5. . Iyer and C.P.R. Hair to . c
to Junior Time Scale (Scale Rs.2200-4000) of . Programme .
Management Cadre of Al) India Radio of Indian Broadcasting .
(Prcgrammﬂ} Service on reguldr bagis w.e. f - lqth July. B
1994. ' : . . o
3. All the mbove . bhree officers would be entitled Ho ..o
receive all the beAdfits consequent to their promotion tu ;
the Juniur Time Scale cn 1ﬂau1°r baeis R ’
iy e
{s. D. KUHAR}- e
DEPUTE,SEPRFTARY TO THE GOVT. OF INDIA - =
. TELE NO. 3358016 ' S
1. DG: AIK {Shri $.K. Kapcor, DG}, o
2. DG Doordarshan {Dr. P.X. Seth, DDG(F&T)}
3. The'B&AQ {IELA}, Min. of I%B, AGCR Building, New Delhi. :
4. F5 to IBM/PPS to Sscretary/P5 to AS(B)/P5 to. Ao&FA/JS(B)/ N
S (BA), Min. of I&B. !
5. Vigilance Section, M/c¢. I&B/DG: AIR.
6. The officers concerned through DG: AIR.
j 7. Personal files of the officers concerned.
5. Ghard file. -
9. Spare coples - 5.
| o ALK uAXENA}
: & SECTION OFFICER . .
1 “Y  PELE. NO.3388685 .
ﬁ( . .
e :
. This Annexure A 3 i;m"“wmm' o
| Original document.- S of the T
MR, Rajen&@%n "‘ - 0
" Advocnhte. e’
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IN THE SUPREME COURT OF INDIA- “"*-4~—-—u~7-~
CIVIL APPELLATE JURISDICTION
§m_9__ Leave MLQLJJ .Q.LZ.LZ_I nf. 1997
_ : Union of ‘India & Othersc : ‘~'-.' | _«.Petitioners
v?- Versus
Shri'Chqtan S. Naik - : - ..Respondent
WIT
b . | LU '
' 2.1.P(C) No.14K2 of 1998 & 1T No.8/95
O_R D ER
... These two  special Ieave petitions have been
’ péeferred* against  the judgments of iha Cunwa.w
‘,Admin'strativn Tribuna](Karnataka Bench) in 0.A., No.1221
of 1994 end 0.A. No. 1904 of 1995 dated 25.2.1997. The
, Transferred Case relatee to ert Petition No. 8320 of'
¥ 4 :

.1997(Madras High Court) wherain the Judguant of the Fu11

Bench of the Centra! Administrative tribunal(Medrﬁﬂ‘

Bench) in OA No 960 of 1994 dated 3.6.1897 and the

consequent1a1 order dated 3.6. 1997 are in question. The

“Karnataka BHench allowed the OAs following the de”i-1ﬁr{A%
of the Ernaku1am Bench in OA No.1046 of 1884 and 1069 of
1994 dated 9.12.1996. It hae held that the 50% quota’’
for promotion to the post of anior Time 8cale '(f&}'

short 'stf) in the. Indian 8réadcast1ng(Prograhuo).
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Service (hereinafter ca11ed the 'IBPS ) hcs to be filled

C el p;;ﬁ-mg;;mﬁ';;,’;"@% e

not by ae]ect1on but by _ggig:__x on the cZEZF““Randh\m

‘the Jaipur Bench in OA No.344 of 1995 datad 31.7.1996

has ‘held that the promction tc the post of JTS is to be

made by ot elgggion'. The Fu11 Banch of the Central

Adm\nwstrat1veTr1bunal(Madras Bench) has’ accepted the

view of the Jaipur 8ench that the 50% quota by promotion

to the posts of JTS are to be f1119d by seﬂcction; and

- not seniority. The FuIl Banch has not accepted the view,

of the karnataka Bench and: the Ernakulam Bench. ' The

spcc1al 1aave petitions {rom Karnatakc are by the dn1on'

l

of India while in the Transferred.Case the petitioner is

-quectioning the’correctnoés of the déciSionrof the Full

Bench of the Tribunal(Madras Bench)

Rute 7(2)(a) of the IBPS ruies, 1990 preécribes

- - thaet 50% of - JTS posts ara to be fiiled by direct
recruitment and Rule 7(2)(b) clearly states that the

rema1n1ng - 50% sha11 be filled\\?y '‘promotion’. a8

specifmad 1n Schedule 1V and 8chedu10 V. Rule ¥(3)

' aga1n says that notwithstanding anything 1n rule 7(2),

. al vacancies in JTS shatll be fillaed by promotion for  a

period. of 2 years from the date of commencement of the

period . ié amended as 4 years from the date of '

commencement of the principaI Ru1@s. Schedule 1V .and

Schodu?e V respect1vely deal w1th posts 1n thc Programme?

Management and Programme Productwon wings. In each wing

'Rules(from 5.11, 1990) 8y amondment datod 7.4. 1994 thc;u‘
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we rhAve the JTS poscé at serial No.5 and certain other‘

higher posts at serial Nos. 1 to 4. We shall refer to

the posts at gerial Nos. 3,4,5 in these two wings 1i.e.

Schedule Iv‘and v for the present purpoge. In regard to

- the 'higher péSta at serial No‘a in Schedule IV as well

as Séhedule V, - i.e. the Hanagement and Prograume wing

'posts in JTS - the recruwtment is by §g_§g14mg-. In

‘regard to the posts at seria] No.4 below serial No.3, -

it is by g__gggg___ggm:jlggggg and in regard to JTS

posts in’ question at serial Na. S 1.0. bolow serial

s

No. 4, the.recru1tment is 50% by direct recruitment and

remaining §0X by promotion.

on a plain interpretation of the word ‘promotion’

«occur1ng:.in rule 7(2) in regard to S0% and ' the words

‘probotion;‘ at serial N6823;4.qnd‘5 of Schedule 1Y. and’

.8chedule. .V, 1t {s clear that for the 50% JTE ~posts .at |

serial No.6, the appoin;mpnt is by ‘promotion’ while for

appointment: to the posgt at serial Nos.s,: it .'is by

‘salection’ ‘and for appointment to posts at. serial ﬂo.{.,.
T . 4

it is by ‘promotion-cum-fitness’. Thus ’ for'l'ché_

appointﬁent at these three levelg, the ruln-making.

authority has uaed different and distinct wordo;

'--select1on . promotion-cum—fitness and ‘promotion’- and"f
that 1nd1cates that the word promotion at’ seri:\ No.s'fl
fo JTS posts is not to be given the same mean1ng as

seIect1on at sarial No. 3 In other words, . fbr .

apoo1ntment to posts in JTS: at deriaI No.§5, no qeloetwon

by assessment of comparative‘ merit is contsmpla;oq.«'
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.éiphof in the Rules or in Schedule IV and Schedule V.

The.Full 8ench at Madras and the Jafpur Qench have

relied upon the Note 2 be!ow sChedule IV and 8chedule V:

to hold that even for JTS posts at serial No.$5,

. appo1ntment -is by selection It is no. doubt true that

Note 2 uses the words,“field of selection but that in

our op1nwon, is meant for the purpose of considering the

“ootions”f to be exercised by those 4n the feeder

category - choice is to 'opt' for being allocated to the

Management cr the Programmo w1ngs of JTS posts - but the

'so1ection | ~process under Note 2 1s _limited to

coneiderung ‘he suitabxlity of those in the feeder |

'catogory to be allocated either to the 'Programme Wing'

Qorf to thu ‘Producnion Wing®, as the cese may be among :

{

the JTS posts. The 0PC’s role e, thus, "1imited to the
vooisotton of the promotees for efther of these two

wings. That Note, in our view, has no boaring on tho

) meaning of the words ‘promotion’ in Rule 7(2) or on the'

words promotion at serial No.8 in 8chedule IV and V.

Keeping in view the ralevant Rules uo, thus, find'

that the view taken by the Ernakulan ‘Bench is the

correct v1bw 1n the sense that the method of - promotion

to JTS posts ig¢on the basis of promotion by son1gf1ty.

8ubgect to finding out Lhe f%tness of the candadate for

the Programme wing or the Production wing, through the
\‘

DPC, The Karnataka Bench, therefore, r1ghtly folloued

L

S 4
the Ernakulam Bench decision. We, therefore, do not see

B b
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any reason to interfere in the two Special leave .

petitions. As a Consequenée; the Full Bench view of the

Madras TribunaI in OA No.1221 of 1994 cannot be sai¢ to
be vay1ng down the correct law.

:As a result, the special léavé petitio?s No}21747.
of 1997 and 1452 of 1998 are dismissed. In so far ‘as
the;aTransferréd Case ﬁo.aléé is concernéd for fhe
feasons giveﬁ above, we a11ow the writ pet1t1on No.£&320
of 1997(Madras H1gh Court) and set aside the order: of
the Ful) Bench of the Madras Tribunal in OA No.860 of

1994 dated 3.6.1997 and other conséquent1a1 orders.‘ OA

Ne.26C of 1992 {Centrai Acdministrative Tribunal, Madras)

-stands allowed. There will be no order as to costs in

the Transferred case.

“enr

ks

(Sc‘ . YCCT-J'.

PRNSESREE e

"New Delhi; =~ . | W'T“J"""—H’ Rao -
July 30, 1999.

T&QEM Annexure A W is t
of the original docégghL“

M.R. RaJendLa&®P

AdvocaLe
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0 sey .. .. .Onden No.18/98-B(A) . i'h.

Lo ¢

s ot .

The President is pleased to promote, purely on ad-hoc
basls, the foflowing ofdicers 4in the Programme Management
Cadre o4 ALL India Radlo 4in Junlor Time Scale o4 Indlian
Broadcasting (Programme) Servdce to the Senlor Tdme Scale

04 the same Cadre and Servdice for a perdod o4 one year or

il ‘the nregular incumbents become. avallable, whichever
is . earlier, with effect from the date they assume chaage

o the posts and unt¢£ 4uther orderns:

- 94

- - o o e v M) e ) D G D W O CI S v P e S N S M S - o -

- S.No.

o1.
02.
03.
04.
05.
06.

Name

Smtb _ ,
Smt. M.S,De¢ai_
S.S.Hiremath -
S.M.Jain I R >
Smt. P.Vedavati ST ety
P.N.Mlshra : - :
AoC'bM@d.M

B, K.Shukta

Smt. N.Sadruddin’
V.V.Subramanian

K.Vageesh

S.K.Kaushal

Kum. Promila Rao .
L.C.Badpal L ey
C. Muwwganandan
S.D.Bhoste
R.D.Purohlit
P.K.Shukta

V. Gangd Reddy
S.P.Mahadan
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S.No Name -
33 A.N.Deshmukh
34 Sl Ram
35. L.Ch. Sallo N
36. R. Balasubramanian ’

37 R.R.Palake . ’
38 G.D.Thorat
.39, K.A.Muwrwaleedharan
40 M.L.Arya
41. R.B.Midha
42. R.B.L.Mathunr
43. B.D.Majundar ‘
44. _ C.P.R.Nadr - .
‘45, B.N.Pandya
46. A.K.Nagalach
47 K. Gunasekhara '
48 J.B.Chakraborty
49 B.C.Panwanr
50. K.N.Yadav
51. D.K.Mishria
52. Smt. S. Mlishra
53. S.K.Sengupta
54. E.S.Guha
55. 0.R.Niazi
56. D.K.Pimpalghare
57. B.N.Goel
58. B.N.Bose
59 Anifl Kumanr Ram
60. B.N.Gupta :
61. Smt. Shobha Mitra
62. Smt. Sadhna Bhatt
63. M. Vasudevan
64. B.K.Banerjee
65. A.L.Paul
66. Smt. T.Dhondup
67. D.C.Das
68. M.N.Roy
69. . Smt. Pnabha Solanki
70. Smt. Kala Ravdi
71. Smt. N. Nakhro .
72. D.C.Kachari
-73. . B.D.L. SnLvaAIava
74. J.K.Joshi
75. G.L.Bhagat
76. - M.H.Khan
77. A.A. Ansard
78. P.K.Sdnha
79. A.Z.Fanai o
80. P.K.Ravindran . '
81. Lalthansanga Vante
82. K.Radan
83. Rajesh Reddy
84. A.M.Maud
85. K.M.Shauna
86. S.C.Mathur

fYL,“,_M
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S.No Name . ‘
87. Pandu Ranga Rao
88. Smt. C.S.Kumudam
89. S.K.Das
90." "~ N.C.Narasimhacharyalu |
91.  R.P.Sahu : !
92. I.P. Srimald
93. Dr. U.N.Raina
94 . Kama e Shaamq
95. K.Subramanian
96. V. Srainivasan
97. A.K.Mandat
98. Dr. S.K.Sinha
99.  Ravi Shankanr

-

100. D.S.Kaswalia

101. R.S.Ratonia

102.. N.Muwgan

103. Gautam Sen Gupta:
104. S.Chakraborty
105. Mahmood Khan - .
106. G. Vdijaya Kumar
107. - Smt. Geeta Markam .
108.  (C. Lalbaikrtagunga
109. T.M.Reddy

e e e e e e e -

C- 2. -'The‘poaiiné ordens o4 the above Listed ofpicers wL&&

be {issued by the Directorate General, ALL India Radio.

3. The appointment of these oficers in the Senion Tims' -
‘Scafe grade will be on ad-hoc basis and it will not. -

confer on zthem any Ught orn privilege 4onr continued oxn
regulan appodintment 4in that grade.

*

LA LA I
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4. These officers will stand automatically revented to"

their parent grade ie., Junior Time Scale o4 IB(P)S aftenr
completion o4 period 0% one year with effect . drrom the
date of their joining in the post.

5. The appointment of S/Shai K.A.Muraleedharan (S.No.39)
and C.P.R.Nair (S.No.44) .is dubject to the outcome of SLP
(Unlon o4 India Vs. C.S.Natk & others) and Transgen

Petitlion (Unlon of India V4. Smt. Latha Raju) pending -

.. . . .
‘0
s
(o S b4
- ) ‘ « .
A K

bedore the Hon'ble Supreme Court.

g o { AsHol Kumanr )]
Under Secretary 2o the Govit. o4 Indla
Tel # 3384754

‘}ng
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DG:AIR { Dr. 0.P. Kejambwae cso & v 1 PRGN R T

DG:AIR { Shai K.C. Khosla, D—Uz.ec:t:on(A&F )]

o o

26 -i 1" ‘ t‘ﬂhnqxwu;Ff51q3 ﬁ )

The PRAO(IRLA|, Mdin. o4 128, AGCR- Bullalng, New - ' =
Dethd, | SO

The President, Pnognamme St466 AAAoc&at¢on 06 AIR

‘& Doordarshan, Akashwani Bhawan, New Dethdi. B
The persons concerned through DG:AIR. ' o !

PS to IBM/PS to MSIB/PPS to Secretary/PPS o A S. /
JS(B)/DLaectoa(BP)/US(BA), Min. o4 I&R.

Vigilance Section, Min. o4 I&B/DG:AIR.

Peréonal files 06 the offilcerns concerned.

Guard 6¢£e. _ ‘ : :

Spare copies - 190. : '

‘/YLA-a—f |
N
- . { Ashok Kumar }
Undenr Secretary to the Govt. 04 India
' ' ‘ Tel # 3384754

‘Thi= Annexure Af)
; of thc original doc ment . .

"MeR RaJendra
_Advocate.
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. BEFORE THE HONOURABLE" ,
 CENTRAL ADMINISTRATIVE
TRIBUNAL
ERNAKULAM BENCH. -

0.A. No. of 2000,

C.P.R. Nair A‘ppiicanti; |

Union of India and Respondents .

athers

oy ™ et "LZL( g*s R gUehd.
L\’ﬂ ‘ NJ Original Application filed under S. 19 \
Yhe | .,ag JE ¢&M e’.}ﬁ, g8 b of the Administrative Tribunals Act, -
P {S 1985

o

%&i% Omomnm/t%bul“"w"l o

vl
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V\ua woadichin 1 anfibassa
V\'\&DAJIX

Tor Applicant  an oo Leonse anndlns
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M/s MLR. Rajendran Nair &
Associates
Counsel for Applicant
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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

. 0.A.Dy.No.6747/2000

Monday, this the 4th day of September, 2000.

CORAM:

HON’BLE MR A.V.HARIDASAN, VICE CHAIRMAN

HON’BLE MR G.RAMAKRISHNAN, ADMINISTRATIVE MEMBER .

C.P.R.Nair,

Deputy Director(STS),

Doordarshan Kendra,

Shillong(on leave)

residing at Kailas, : :
Cheroor, Trichur. - Applicant

By Advocate Mr MR Rajendran Nair
Vs
1. Union of India represented by the

Secretary to Government of India,
Ministry of Information & Broadcasting,

New Delhi. .
2. The Director General,
All India, Radio,
New Delhi.
3. 'Director General,
Doordarshan Kendra,
New Delhi. - Respondents

The application having been heard on 4.9.2000, the Tribunal on
the same day delivered the following: :

ORDER

HON’BLE MR A.V.HARIDASAN, VICE CHAIRMAN

This application has been filed by Shri C.P.R.Nair
presentlyi posted at Shillong challenging the order dated 25th

2000 issued by the second respondent from New Delhi.




2. The Registry has raised an objection regarding
jurisdiction and therefore, the application has not been given

thé number. The Dy. Number is 6747/2000.

3.° We have heard the learned counsel for the applicant
who stated that the applicant is presently residing, on leave,
in Kerala and that the ad hoc promotion which was given to him

on the basis of the seniority gained by him consequent on the

~direction in 0.A.1046/94, this Bench of the Tribunaﬁ has got

. jurisdiction. We do not agree. As the applicant ﬁs neither

posted within the territorial limits of this Bench nor has any

part of the cause of action arisen within the State of Kérala,
the application <cannot be entertained by this Bench.
Therefore,. the application will Ee returned to thélapplicaht
fbr presenting the same before the appropriate Bench of the

Tribunal, retaining one part for the purpose of record.

Dated, the 4th of September, 2000.

Sd/- - —a. e .. - ’ - - PR - ‘e e e e e e

(G. RAMAKRISHNAN ) '
ADMINISTRATIVE MEMBER (CIXEHSSE\II)SSQ

CERTIFIED TRUE COPY
" Date ....8.. 9. 2200 . .

Deputy Registrar
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0.A.No.279 OF 2000

Shri C.PeR. Nair

Union of India and others.

IN THE MATTER OF

Written Statement submitted by

the Respondents No.1, 2 and 3.

The respondents most respectfully beg to submit
the VWritten Statement as follows :.

1o That with regard to paras 1 to 3, the respon-

dents beg to offer no comments called for from the answering

respondents,

24 . That with regard to para 4.1 the respondents

beg to state that the matter of record except the fact that

the applicants seniority has been overlooked while making

promotion to the Programme Management Cadre of Doordarshan.

3 That with regard to paras 4.2 to 4.4 the

respondents beg to state that these are the matter of'reégrd@

4, That with regard to para 4.5 the respondents
beg to state that the operative part of the Judgement in O.A.

No.1046/96 is reproduced below for the sake of gonvenience

Contd..,,...

~
]
o



It is seen from the reply statement'

in 0.A.1046/94 that while giving
adhoc promotions applicants have
teen subjected to screening as

a result of which they have been
found fit for promotion to the

JTS post. In'the view we have
taken since no selection process

is to be adopted for the 50%
.promotional quota in the JIS. Ve
declare that the applicants are
eligible to be promoted to the

JTS on regular basis against the
50% promotional quota. Respondents
1 & 2 will pas¢ appropriate orders
in this regard wifhin two months.
Aspplicants will bé entitled to
receive all the benefits consequent
to their promotion to the JIS cadee
in accordance with the above

direction®.

From the above, it is obvious that

respondents were restrained from holding DPC

meeting in accordance with statutory rules

of Indian Broadcasting (Programme) Service

Rules, 1990, notified in the Gazette of

India on 05.11.1990. As per these Rules

the composition of the DPC for promotion to

Junior Time Scale is as follows :

Contdesee
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Te Chairman/Member, UPSC - Chairman
2e Additional Director - Member
General, Deputy Director
-General, All India Radio
or Additional Director
General/Deputy Director

General, Doordarshan - Member

3 Director (AIR) Deputy
Secretary {(AIR) or
Director (TV) or Deputy
Secretary (IV)

The adhoc promotion in 1993 were
effected after assessing the suitabiity
of the officers in the feeder grade by
a screeﬁing committee in the Ministry of
Information which did not associate the
Union Public Service Commission., Apart
from this the Screening Committee took
into consideration the upto date Annual
Confidential Reports whereas the regular

DpC havevto consider a different set of

Ling

Annual Confidential Reports of prees
five year with reference to the year of
vacangies, It is therefore submitted that
the upto date ACRs will be before the
Screening Committee whereas different sets
of ACR with reference to the year of vacancy
will be before the regular DPC. As the
yvardstick applied by the Committee and
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regular:DPCvare different, even if we apply fhe
criterion of MSeniority-cum=-fitness®" in both

the cases, the recommendations of the regular
DPC may di&ffer from that of Screening Committee.
However, the observations made by the Hon?!ble
Supreme Court!s Judgement dated the 30th July,
1999 after Mmking into account the judgement

in 0.A.1046/96 is reproduced below ;=

"Keeping in view the relevant Rules,
we, thus, find that the view taken
by the Ernakulam Bench is the correct
view in the sense that the method
of.fromotion by seniority, subject
in finding out the fitness of the
- candidate for the Programme Wing or

the Production Wing, through the DPC.

Thus the |~ Hon'ble Supreme Court has
emphasized the need for selecting candidate throuzh
the DPC and not by a Screening Committee which did
not associate the Union Public Service Committee
while making ad-hoc promotions in 1993. Besides,
the Screening Committee did not make any recommen-
dations for allocation of Cadpe i.e. either

Programme Management Cadre of AIR or Programme

Ménagement Cadre of Doordarshan®,

The review DPC and Cadre allocation was

made strictly in accordance with the directions

of the Hon'ble Apex Court and that too in letter
and true spirit.

Contdo X 05/"



Se That with regard to para 4.6 the
respondents beg to state that it 1is submi tted
that while circulating the seniority list in

the Programme Management Cadre of AIR in

Junior Time Scale of Indian Broadcasting
(Programme) Service, it was clearly brought

to the notice of the applicant that his placement

in the said list is subject to the outcome of

two SLPs then pending before the Hon'ble Apex
Court. It was also made clear to the .applicant

vide para 5 of Annexure A-> to the application

that the ad~-hoc promotion to the Senior Time

Scale is subject to the outcome of cases

pending before the Hon'ble Supreme Courts

6o That with regard to para 4.7 the
respondents beg to state that it is submitted
tha t the original DPC held in 1994 did not
recommend applicant!s name for promotion after
applying and as such his allocation to any of
the two cadres also does not arise. In accor-
dance with the directions of the Hon'ble Apex
Court a review DPC was held in the Union
public Service Commission. As the applicant
was not earlier allocated to any of the two
cadres the Review DPC allocated him to the
Programme Management of the Cadre of Doordarshan
keeping in view the vacancy and his first
option for the Doordarshan Cadre was made as
asequal to implementation of the Jjudgement
delivered by the Hontble Court and not in
routine menner. It is further submitted that
none of his juniors in the ProJramme Management
Cadre of Doordarshan has been promoted to

Contd. e e 06/-'
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Senior Time Scale and therefore, the applicant may

be put to strict proof of evidance because his

Seniority has rever been overlooked,

7e That with regard to para 5 A the
respondents beg to state that it is admitted

that this Hon'ble Tribunal had declared that the
applicant is eligible to be promoted to the
Junior Time Séale and in accordance the Judgement
of the Apex Court, the applicant has now been
promoted on regular basis with retrospective effect
to the Programme Management Cadre of Doordarshan
in Junior Time Scale keeping in view vacancy
position in a particular year and his first
option for Doordarshan. It is denied that the
right wlliich accrued upon him pursuant to this
order at Annexure-A-2 of the application'has

now been taken away by the respondents,

8. That with regard to para 5 B the
respondents beg to state that Annexure A-1 to

the applioation is strictly in accordance with

the directions of the Hon'ble Supreme Court and
that too in letter and true spirit. So allegations

of illegality, contraviness are denied.

9 That with regard to para 5 C the
respondents beg to state that it is submitted that
a review DPC was convened by the Union Public
Service Commission as a sequel to implementation
of the judgement delivered by the Hon'ble Supreme

Court and the review DPC recommended the applicant

for promotion to Junior Time Scale keeping in view

Contd....7/-



the vacancy position and his preference/option
for Doordaréhan Cadre, As such the Annexure
A=1 to the application is in true spirit of
the judgement delivered by the Hon'ble Apex
Court. Therefore, nothing is illegal and

unjustified.

10e That with regard to para 5 D the
respondents beg to state that the inclusion

of the applicant in the Programme Management
Cadre of AIR in Junior Time Scale was made
subject to the outcome of the two SLPs and one
transfer pétitions then pending before the
Hontble Supreme Court and it has clearly been
brought to the notice of the applicant at the
time of the circulation of seniority list and
while making promotion to Senior Time Scale

on ad-hoc basis. It is also submitted that

there was no necessity to act upon the options
in 1994 as he was not empanelled for promotion.,
The review DPC was held keeping in view the
position prevailing in 1994 and the review

DPC has to take into account the option
exercised by the applicant for the purpose.

The revocation of ailocation of Cadre was

made as a séquel to implementation of the
judgement delivered by the Hon'ble Court and
not in routine manner. Therefore, it is

denied that anything illegal has been donee.

Me Thet, with regard to para 5 E the
Steke
respondentsjthat the review DPC has to allocate

officers to either of the Cadre keeping in

Contdooa 08/-
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view the Vacancy position and option exercised
by the candidate. The review DPC cannot be
‘held responsible for preference for Doordarshan
exercised by the applicant. So nothing unwanted

was done,

12 That with regard to para 5 F the respondents
beg to state that S/Shri B.G.Shankar Rao and

Shri B.S.Chauhan were senior to the applicant

even in the grade of programme Executive in

All Indis Radio. It is submitted that the

assignment of seniority is on the basis of

position in the promotion panel or the rank

list and not on the basis of date of joining.

Being a responsible officer handling the Management
of AIR Stations/Doordarshan Kendras the applicant

is equally aware of rules position relating to

fixation of seniority but he is trying to mislead .
this Hontble Tribunal. Therefore the allegaticn

of iYlegality, arbitrariness and violation of

Article 14 & 16 of the Constitution of India

are deniede.

13. That with regard to para 5 G ghe
respondents beg to state that Annexure A-1 to the
application has been issped as sequel to implement-
ation of the judgement delivered by the Hont'ble

Apex Court in letter and spirit. Hence, the

averments made by the applicant are denied.

14. That with regard to para 5 H the respondens
beg to state that the answering respondents cannat

even think of disobeying any Court of law in

Contds...9/~
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whatsoever manner whereas the respondents have the

L 1)
[ 2]

fullest and higest regard to the Hon'ble Apex Court

and to any Court of Law.

15 That with regard to para 6 the respondents
beg to state that it is submitted that the applicant
did not avail the departmental remedy and therefore,
the application is liable for dismissed on this

sole ground.

16. That with regard to para 7 B the respondents

beg to offer no commentse.

17 « That with regard to para 8 the respondents
beg to state that the applicant is not entitled for
any of relief(s) sought and it is prayed that the

application may be dismissed with costse

184 That with regard to para 9 the respondents
beg to state that the interim orders granted by the
Hontble Tribunel have adversely affected the chain
transfer made by the Prasar Bharati. The applicant
has now been_adjusted at Shillong by transferring
one post from ancther Kendra which is adversely
affecting that Kendra. It is, therefore, prayed
that the interim orders may please be vacated for
smooth functioning of the Doordarshan which will

also be in public interest,

19. That with regard to para 10 to 12 the

respondents beg to offer no comments.

Contdo [ 010/"
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I, Shri PACKHOLIEN SINGSON working as
Dy. Director General(NER), Doordarshan,
Guwahati being authorised do hereby
solemnly declare that the statement made
in this written statement are true to my
knovledge/believe and information and I

have not suppressed any material fact.

And I sign this verification on this ...

Q‘QOJ.)\QIOOQ'OOQ-. day of .lg?é.“.'t.‘02001ﬂ

)
\({\}\\LQ&/’ '
Declarant

Dy. Director General sy
Doordarshan, Guwahat},
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1. l’/\R 1 l(‘lll.,AR'*l QF THIEE ORDIR AGAINST WIHCHL ) ) APPLICATION IS FitLED.

—

Union of India represented by the Suuu.ln o (xownuncnl of India, Ministry of (r) & ‘ZQ
de'onn.mon and Broadeasting, New Delhi,

The Dircetor General, All Lndia Radio, New Delhi, )‘./"’k("‘y(z“’jQ - 2 5 .
Dircclm; General, Doordarshan Kendra, New Delhi. '
lJl' FAILS OFF APPL, ICAII()N '

Or(lcx No. 20/2000- -B(A) (Lllul 25.8.2000 issucd by the 1 respondent (Annexure Al)

2. JURlSI)lCllON OF TIHIE TRIBUNAL.,

The applicant further declares 1hat the subject m

atier of the application is within (he

* jurisdiction of this Honourable Tribunal,

.-

3. _LIMITATION,

ch .
'l'hc applicant further declarcs that the application is within the linit

aion period

p:cscnbul under Scetion 21 of the Administeative Tribunals Act, 1985,

(84

.

4. FACTS OF T11E CAst, : 7

1. The applicant is'nggricvc(l by the order dated 25.8.2000 isgucd by the 1 respondent,

(\vlm.h is in gmqq Jiolation of the orders of this Honourable ‘Tribunal in O.A 1046/1994

i

ﬁlcd by him), whm,by his adhoc appointment to the cadie of Programme Management of

All Iidia Radio in the Senjor Time Scale stands terminated. Ag per the s

aid order, hie is

further allocalcd to the Programme Managenent cadic of Doordsushan in the Junior Time

Scale, lhs {urther gm.v.mu, is that while ny
tvl.m.wuncnl ()l Dom(l.lwlmn in the Senior {ime Scale,

A truc copy of the order No. 2072000-B( A) daied 25.8.2000 issued by the 1

2. The applicant subgmits that while hie was woy King in the cadie of p

the Al India Radio Management, he was promoted as Assistant

.lking promotions to the cadre of Programme
A,

his seniotity has been overlooked,

respondent s -

produced herewith and marked as Annexure Ald,
: aunhexure Al

topramme Executive of

Station Director in the

Junior Time Scnleo'l'hiu promotion, as per order dated 14,6, 1994, was on an adhoc basis.

.Suhscqucmlv, an order dated 18.7.1994 was iesucd repulatising

the promotions made on

1“
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Fir v ERNAKULAM BENCIL i
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N SR EPRTUR I O.A. No, of 2000, , v
o, R ‘*.:?",-. ‘ o : , .

v s

Gl

i ~ ;:_.'i gi:' Yoy v
—: «} : " ' |
; C.P.R. Nair . | ' - Applicant . h AR
N ’ b . o : T R
’ . Union of India and others ) Respondents - -+ . ‘
' ' ' R}
INDEX c "‘"-"fb Y
Sl._No. : PARTICULARS _PageNos. iy gL Y
Compilation No. ] . IRt S
. Original Application | B - R o
2. " Annexure Al - True copy 0[ the order No. 20/2000-B(A) dalcd . 6-12 s ""i"“.‘”"' h
25.8.2000 issucd by the 1* respondent: o . L
Combllnlion No. L ‘ . "‘2*!’_!‘,“‘;“
A FA R
3. ' Annexure A2 - Truc. copy of the order dated 9.12.1996 in OA o 13-16 W !
' 1046/94 on the file of this Honourable Central Administrative . - ’,ff'-'* -
. Tiibunal, Emakulam bench S A 1K
’ 4, Annexure A3 - True copy ol'lhc order No. 28/97-B (A), dated 7 0
11.4.1997 issued by the 1* rcspomlcnl o ,
: 5. Annexure Ad - Truc copy Oftlu,JudL-Mncnl dated 30.7.1999 in ., 18-22+ 'x.’-.~ il 1
" J SLP No. 21747/97, of the Honourable Supreme Court ‘ C
6. Annexure AS - True copy of the order No, 18/98-B(A), dated 23-26"
24.12.1998 jssucd by the 1" respondent C
! . Dated this the 1°%day of September 2000, .
e _
\i‘/ ,, ‘ TE
MR. Rajendran Nuir, - |
, Coe : ' Counsel for the Applicant, =
4 ! : . - . . gt d
e

For the use in the Tribunal Office ‘ -
Date of filing ' : '

Or '
nﬂff‘ nf Reraint hv Paat
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2.2, The DL rec.t.or Genernl o
B Doordarshan, Hew Delht. .. .Respoidents. -
L ‘
By Advocate Mr. George Joseph, NOGSC ' W \
oy ltl coep ‘0. ) i

: The appltcntions hawving beard on 9. i2. 1996 the Tritunal
mbyrt  on the same day delivered the following:

. i.'('“ t . .
o ORDER
S DL '
. P.V. VEMKATAKRISHINAN, AU HISTRATIVE MEMBER

L Applicants in these Cwo applications “were all S T o
feeder category of Junlor Time Scale (J1S for short) posts in
. the Indian Broadcasting (Programme) Service. ‘They submit that- “

Ly i§ e s
t;hey have been consldered agatnst vacancles in the JIS and were .,

ipromot:ed on ad hoc basts to the JIS on the basts of . thelr™’ ' '

Gaue B

senfority "subject Lo the rejection ol Unfit, a contention which
'

ts accepted by the respondents {n thelr reply statement. Whtle

e so, the Departmental  Promotion Conmittee considercd thetr

" promotion and by A4 orders in OA 1046/96 (A6 &n OA 1069/9¢!

certain officials were promoted to the Programme Management

cadre of the JIS of ltmll'\n Broadeasting (Programme) Service.

\ (" Applicants do ot flnd a place In the list though sever sl
]

persons who are junlor to them as evidenced by A2 senlorlty Jst

o

have been promoted by A4 order. Consequent on such ptomoLlon of.

‘f”J

, certaln junlors, applicants have Leen reyerted by A5 orders (Al

. An OA 1069/94). Applicants pray that A4 and A5 be quashed mol

’ that respondents 1 & 2 be directed to promote them Lo Lhe JIS on ’
, !;ogular basts from the date of thelr ad hoc promotton wih
consequential benefits. 1t 1s submitled that the applicant in y
--\\ - 0.A. 1069/94, has stice retired from service.
d‘:ll\‘ 2. Resporxlents submit that thts is a promotion from Group n

G ) vo the lowest rawk of Group-A and that the mettxxd of promotiom

Departmental  Promotion Commitice chalred by the UPSC s
I Yy
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5 e gt Schedule T states:
g LY S P
RE R S
S S SRR "Juntor Time Bcale
. SEEIN RIS

Programme OFFlcer
R.2200-75-2800-
EB-100-4000

',{x\t

Aozt TrelE WNE DEL ks headed by the UPSC s also s'electlou

by selection or by promotion on senlority-cum-fitness basts,

’

o "Ihe rematntng 507% of the vacancles 1n the Juntor 11me

grades possessing he minimum qualifyfng service as

spectfled {n the appropriate column {n Schedules IV nrxl

- | . . . _\

50% by promotion Programme r.xeculivt’“

- md 507 by direct with 3 years'

recrultment in ° regular service
accordance with © in the grade ¢
sub rule 2 of

rule 7.,

Note: (1) For purpose of promotion to the Junior Time Scale

{ posts,’ eligibllity Hst of Programme Executives, Farm Radto

16}")" "

,J‘ 1k

of their date of. appolntment on re

l( KR !

of R. 2000- 3.)00 subject

".‘}?.}’ t .,

T B T IFTIT

N ‘f=': matintained. .
S AT
‘ 4, We ] that on a

Schedule IV, there ts othing to warrant

. componenL of JIS posts.

procedure of  promotton by selection

) concerned though we fiid in Schedule 1V for other posts there

Officers and Extension Officers shall be prepared on Lhe basis

guar basls in the pay scale

to the_,%comﬁtion that  the
(&

AR inter-se- senlority in  their respective cadres shall be

platn reading of the rules - and the

Introduction of a

for the 507 promotion

Nelther Rule 7(2)(b) ror the Schedule Jv
spéaks of promotion Ly sclection

as far as JIS posts are

The sole 1issue to be declded in Lhtse applications ts;,‘j“‘ 4

S whether the promoLions to the post of JIS are to be by promotion ‘

lhe relevanc rules are produced at A2 in ON 1069/94 Rule
7(2)(b) states ns foliows:

Scale shall bLe filled Ly promotion of officers of feoder

]




Y . . ./qu T
- /f « ”hnnrugp;:\/‘ﬂ .{(

SR,
IR OE. i

*Jear , of ¢ g womot ton by selectlon or womatfag v,
ts clear wentton of efher [romot y ! ....-,v'.‘l"4'~g ';'::,','.[‘_I & ) .
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C o e B \ A
! I by sentortty com f(tnons. The  omtsston  of ,‘téici‘ii‘“d‘\"’?‘s}‘?:"?f“! P
. Ay Y SRR I .
l
|

R

N , s
selection canmot Lo presumed Lo be nccldeqtnhx_'mggp‘ltﬁu:

. 1.’)‘“\,
g %

w i XL - ‘h' ‘Al ‘
when the same phrase occurs 1n olher prrts of the‘-S.chedul_'_ .,,~,-'4
h » It is also Lo be 1oticed that Rule 7(6)(a)()1) speaks of*f.,te'l',

promotion amd the field of promotion has also been laid down

*

Note.l reproduced abwve., We find.nothing 1'n thenlsadlngs'ﬁ,g \
Support the contention of Lhe respondents 1 & 27 that p;omotic:u:li‘i'
Lo the JIS agatnst the 50% componient :n‘omoUon:;l quota has to B :
be made by adopting Lhe selectton process. .

5. In the view we have taken, we flid ft ol possible to
sustain the impugned. orders Ad and AS in (0.A. 1046/94) At Al
and A6 (1n O.A. 1069/94). wWe accordingly, quash the orders A4 o

i

AS in 0.A. 1046/94 A AT & A6 tn 0.A. 1069/94 to the extent H"p
o 4y OQ'J g‘ N
) ",‘, 4

+ i

.o ' 6. It s seen Vrem (he reply statement {1 QA 1096/94 thal
1
while plving ad hec promottons applteants

‘rebates Lo the opplHieants 1y i Appcat tone ==
hawe b subjected to
screenlng as a result of which Lhey have been found ftu fo
promdtion to the JIS post. In the view we have taken siice e
selection process is to be adopted for the 50% promot 1 onal guot ¢
lin the JIS, we declare that the applicants are ellgible Lo Ix
promoted" to the JI1S on regul ar basis against Lhe 507 promotional
quota. Respordents 1 & 2 will pass appropriate orders in this
regarJ within two months. Applicants will pe entitled to recetve
all the b‘eneflts consequent: to thetr promotion te the JIS cadre

in accordarce with the abxwe (1 rection.

7. Applications are allowd as above. No costs. "
Dated the 9 December, 199g.
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. AM. SIVADAS PLVLVRIRALARR S
g 0 JUDICTAL MR

, ( . NI~II:N!.'§IR/\'I“1VI§ MEMBIR ‘
'/ - \'.{"" U \.\. ..
( ;" "“.'. " . . . .
Y ik CERTIFND 1RUE COPY
y > M
A . :':'zl, ?’ N 'g' bl" -..‘.;1.....‘.?:...?.& 000 600 s meg SV
k\ t‘ t 3 t) ) ’ ' \(\’ \/m
2y e .
\:‘_‘l' e Deputy Raglivror
C . | v
v 0

7 - N ' """ (R
S LIPS P\ Y YR A LY Al

”’\N) j .H\,—, AR VAN § W
P . \\‘f (\/ Pl g
i ) [ ACIN I ' ‘l
‘ NAAe ot



PRI 'T \ Sy A \”_\\\
. _ 7 - m C;Yy,

]
Aanesiwe AN
Ho. 45013/1/97-2(R) WL : \

f

{
o . “
R P Govevument of Indla \y,
'-'f~ Uinlstry wf Intormation & Brosdezating \

4 v

{
. ;7% i EA A 4

Hew Dellit, <dated 11,4, 1097 o

S OLLER 0. 28 /91 ~Ji(A). 1
. %v ‘

f-“”" In oompliaunce with the Hon"hble Cenbral  Administrative

Tribvnal, Ernakulam Bench’'s Order dated 9.12.1996, in 0O.A.
No. 1046 /94 and 1062/94, the President i plesued to cancel

';this} Minigtry s Order lo.20/84-B(A) dated 12.7.19894 in so
‘+far 'as it relstea to reversion of Shri K.A. Muraleedharan

-~

' reoceive all  the be

 {8«Ho.17), Shri R.5. Iyer (S.MNo.19) and Shri C.P.R. - Halr
‘(S.Mo.20). - ~

_2.1 The President ig Turther plessed to promote them viz, |

S/3hri K. A. Huraleedharan, R.5. Iyer and C,P,R.  tleir to .
to " Junior Time Scale (Scale Rs.2200-4000) of Programme
Hanagement Cadre of Al India Radio of Indian Broadcasting
. (Pregrawme) Service on regular basis u.e.f. 18th July,
lglq . T

3.0 ALl the =shbove | three officers wouled bhe entitled to

fits copnsequent to their promntion to
the Junior Time Scale on regulzsr basis, '3
RN

PRI L,
{3.D. KUMAR} )

DEPUTY BECRETARY TO THE QOVT. OF INDIA
T TELE. NO.3385016

-t

<2
C
T
A
3t
2
L]
<

DG: AIR {Bhri S.K. Kaproer, DG},
'D3: Doordarshon {Dr. P.K. Seth, DDG(F&T)}
The P&AO {IELA}, Min. of IZB. AGCPR Building, New Delhi.

'F'5 to IBM/PPS to Secretary/P3 to A5 (B) /PS to AB&EA/JS(B)/
%(BA), Uin. of I&B. ' :

Vigilance Section, H,0. 1&#R/DG: 'AIR.
The 9fficers concernerl through DG: AlLR.

. Perscnal files of the officers concerned. ' i
Guard file,

tSpare cceples - 5.

GCR AN SO

o e o

e EEE § = -unl f
c,-«\%@*’“’
[A. K. SAXENA} '

. SECTION OFFICER
- ¢ TELE. NO.3388685

This Annexure A * i3 the true co o
Original document. :py of the

/7 %ﬁh['najendran Nair,

N Advorate.
]
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IN THE SUPREME COURT OF INDIA®*~—————.... ...

CIVIL APPELLATE JURISDICTION

..Petitioners‘-ﬂi

Versus . A 3
Shr1 Chotan S. Naik . .Respondant
] -
o 1
o 7 ' WITH
; 'Tf: _ _§4LJP‘C’ N°v1452‘21 1998 A IZ No.8/9% ! ;o
.
SRR ORDER
. These two spécia] leave petitions have been :
preferred against  the Jjudgments of ihe Cvnurul.

( ﬁdm\nistrative Tribunu](Knrnntaka Bench) in 0.A, NO.1221%
\a“‘.

cf

1994 and 0,A. No.1904 of 1995 dated 25.2.1997, The £

, - - Transferred Casa relates to Writ Petition No. 8320 of .

1897(Madras High Court) wharein the Judgment of the Full i '

Bench' of the Central Administrative tribuna](Mad?ne'

,Bench) in OA No. 960 of 1994 dated 3.6.1997

and thé

' coneequontial ordsr dated 3.6.1997 are in question. The

Karnataka Bench allowed the OAs following the decicion:’

" of the Ernakulam Bench in OA No.1046 of 1884 and 1069 of ' -

1994 dated 9.12.1996. It has held that the SOX quota’

',for ‘promotion to the post of Junior

(for -

Broadcasting(Programsae)

Time Scale

short 'JTS') 1in the Indifan




Aon,

??.‘rv?é’é (hereinafter called the '18P6") has ‘to be filled ‘l

not by selection but by ‘senierity’. On tho otheﬁ““hnnd._“~m

. oL
‘the Jaipur Bench in OA No.344 of 1995 datad 3%. 7.1996

g has he1d that the promction to the post of JTS is to be

-.

made

Adm1nistrat1veTr1bunal(Hadras Bench) has accepted the

By ‘galaction'. The Full Bench of the C?ntral

view of the Jaipur Bench that the 50X quota by promotion

to:tae posts of JTS are to be filled by 'sa\eciion' and
_hot ge&%ority. The Full Bench has not accepted the view
of vghe Karnataka Bench and- the Ernakulam Bench. The

péc{a1 leave petitions from Karnataka are by the Union’ ) . . 3

’ +

of India "while in the Transferred Ccase the petitfoner is

queationing the correctness of the decision of the Full .
P |
gench of the Tribunzi{Madras Bench). . P

-
*

"~ gule 7(2)(a) of tha 1BAS rules, 1990 prescribes -

..that 50% of - JT6 posto ara to ba titled by direct

recruitment and Rule 7(2)(b) clearly states that the !

rema‘ining sox gshall be fmed\\by ‘promotion’, a8

opecified in 6&chedule 1V and Schedule V. Rule (3) ‘ i
again gays that notwithstanding anything in rule 1(2),
all vacancies in JT6 shall be fillad by promotion for‘ a
pefiod of 2 years from the date of commencement of thé n |
Rules(from 5.11. \990) By amondment datad 7.4.1994, the - ‘ :
per1od je amended as 4 years frow the daﬁa of

commencement _of the principal Aules. Schedule 1V and

Schodule YV respectively deal w1th poats in the Programmo

Nanagamant and Programme Production wings. In each wing

L '-_( v, }



3'; the poatn ht ser1a\ Nos. 3,4,5 in these two wings 1.e.

. Lwe have the JTS posts at serial No.5 and certain other

bl N Eaaed . o
.. 7 ’ : L ST ° . D

higher posts at serial Nos. 1 to 4. We shall refer to _'f

Schedula IV and v for the preeent purpose. In regard to

the highor posts at ser1a1 No. 3 in Schedule 1V as wel\l;l

as Schedule Vv, - i.e. the Managemsnt and Programme uing

. )
posts in JTS - the recruitment is by 53199&_93 In

regard to the posts at saerial No.4, below serial No.3,

it is by ‘oromotion-cum-fitnegs’ and in regard to JTS

posts 1in question at serial No.s.‘ i.e. boaaw serial

4

No.4, the recruitment is 650% by direct recruitment and

remaining 50% by promgtion.
- On a plain 1qterprétntion of the word ‘promotion’

.occuring in rule 7(2) in regard to ‘50% and " the words

‘promotion’ at serial Nos.3,4 and S of Schedule 1Y and

.8chedule. .v, {t 19 clear that for the 50X JfS-'poctn qt .

gerial No.5, the appointment is by ‘promotion’ while for

appointment to tha post at serial Nos.3, it .-'is by

‘galection’ ‘and for appointment to posts at. serial ﬂo.‘
. |

‘

it is Dby ‘promotion-cum-fitness’. Thus ° for 056

appointment at these three levels, the rula—making

authority has wused different and distinct uords;

eelect1on promotion—cum—fitness and promotlon and“f
that indicates that the word ‘promotion' at’ eari(\ No.5° .
for JTS posts is not to be given the same weaning as’

‘salection’ at seriai No.3. In other. words, - for .

appointment to posts in JT5 at serial No.6, no aelecﬁion

by assessmaent of comparative merit is contnﬁplatod.«
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eithor in the Ru]ee or -in schedule 1V and gchedule V.

The Full Bench at Madras and the Jaipur Bench have

rolied upon the Note 2 below Schedule IV and Schedule V.

to hold toat eQen for JTS posts at carial No.S,
appo1ntment is by ‘selection’. It is no doubt true that
Note 2 uses the words ‘field of aelection but that, in
our op1nion, is meant for the purpose of considerfng the

‘optﬁons " to be exercised by those 1in the feeder
'category - choice is to 'opt' for being allocated to thw
Management cr the Programme wings of JTS posts - but the

‘salection’ process under Note 2 1s ,1fmited' (V5]

considering the suitability of those in the feeadear

' category to be allocated eithor to the 'Programme Wing'

;5« to ths ‘Production Wing', as the cese may be, among

4

the JTS posts. The OPC's role 1s, thus, “1limited to the

culsction of the promotees for either of these two
'Nﬁnga. That Note, in our view, has no bearing on th?

meaning of the words ‘promotion’ in Rule 1(2) or on. pﬁe

~ words promotion at serial No.8 in Schedule IV and Y.

Keeping in view the relevant: Aules, we, thus, find7

PO

ohat the view taken by the Ernakulam gench is nﬁe

.

correct view in the saehse that the method of promotjon

to JTS posta isson the basis of promotion by seniofitY5

subJact to finding out the fitness of the candidute for

the Programme wing or the Production wing, through the

——

b4
pprcC. The Karnataka Bench,,K therefore, rightly followed

O

‘
rhe Ernakulam Bench decision. Ve, thereforea, do not ‘see

g
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Qﬁpyl,reason to 1nterfere in the two Soecial-
-,pgtitions. As a consequence, the Ful1 Bench vie~ of the

leave -

_SMfdra; Tr1bunal in OA No.t1221 of 1994 cannoc be saiwd . LG
1 - be 1ay\ng down the correct law.

As a result,

the spec1al leave petitions No.21747

: of 1997 and 1452 of 1598 are dismissed. In so far au

the Transferred Case No.8/99 is concerned. for the
reasons given above, we a\low the wr1t petition 'No.&ézn

':W-l'bf 1997(Madras High Court) and set aside the order of

'?&i “the Full Bench of the Madras Tribunal in OA No.360 of
IR S L .
“}' 1994 dated 3.6.1997 and other consequential Nrgars., 0A
T I . !
Y Nc.g8C of 13384 {(Central aA¢ministrative Tribunal, Madras)
s .
' -stands allowed. There will be no order as Lo costs in
the Transferred case.
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-17“ Sament o4 Indla = .
;ﬁ co : _}bu&ion*and BioducaAths M,
BRI " e A g (A] Sectlon o CoLrte. ‘
LT, TR R Ay KERER U '
e o
' Y , - 0 ¢ A ‘
P L "% . New Dethdt, ,
, S RPN 24.12.98
wst v, . ,Onden No.18/98-B(A) S BEEARPRAL

The Presddent L& pleased to promote, purely on ad-hoc
basls, the following offlcerns An the Programme Management
Cadre o4 ALL Indla Radlo 4in Junlor Tdme Scale o4 Indlan
Broadcasting (Programme) Service to the Senlor Tdme Scale
o4 the same Cadre and Servdce for a perlod o4 one year or
Ll ‘the regular incumbents beccme. avallable, whichever
46 earnllen, wilth efpect from the date they assume charge

o4 the posts and untll futher ordenrs: . I
S.No. Name
S/Shat ' '
or1. A.K.Blswas : o o _— 1
02. AN Tdward o S I
03. A.N.Schoo CoLE R f-~*"““'” { -
04. H.C.GCupzta o
05. S.K.Bhan
e 06. H.C.Sallla s
Lo 07. A.K.Chakraborty '”ﬁ”ﬁﬁf 4
. . 08§. P.B.Kureel . PR
;3 09. A.Jagannath . e
B 10. Smt, N.J.Ammal 4 :
1. S.K.Mitra 3
) 12. Smt. V. S. Lingsurn g
13. Smt. V.C.Joshi 1T
14, Smt. M.S.Desal !
15. $.S.Hiremath :
16. S.M.Jaln s
i17. Smt. P.Vedavatd ‘ N i
18. . P.N.Mlshra . : i
- 19, A.C.Majhi ‘ : {
- 20, B, K.Shuhkta ' T
21. smt. N.Sadrudddn’ ]
22. V.V, Subramanian '
23. "K.Vageesth
24. S.K.Kaushat
25. Kum. Promlila Rao . .
v 26. L.C.Badpal i
; 27. C.Muruganandan - i
* 28 S.D.Bhoste * Lo ' ' P
29. R.D.Purohlt | B
30. P.K.Shukta R ,yﬁ o
3r1. Y. Gangd Reddy g A L
: 32. S.P.Mahajan - : -ggyﬂ‘gfﬂr - o
. ‘ ‘ ! ——-—‘ * ; ') ' :’
‘ ‘ \CU’\\"{’{ ; "'\-:. Z’ ' {
' i
. P



.~
Y

,.-_' PO ot

\ 7 I ULT R PR, S s
; 3

& e
: . R P
5 e
v Name N
4 e mmm— e mm—mm e
I A.N.Destunukh
. . Sl Ram '
. 35. L.Ch. Sallo .
o 36 R.Bafasubramanian "
P 3r. R.R.Patake ,
L - 38 G.D.Thorat . .
. w39, . K.A.Mwwleedharan 1
I 40 M. L.Arya 1.
; 41, R.B.Mirdha 1
' 42 R.B.L.Mathur
{ 43. B.D.Majundar ‘
“ 44, C.P.R.Naln . !
! 45, B.N.Pandya
| 46. 4A.K.Na9aiach
k 47 K . Cunasekhanra V¢
i " 438 J.B.Chakraborty
! 49. B.C.Parwan
1 50. K.N.Yadav
B 51. D.K.Mlshra
52. smt. S. Mishra
53. S.K.Sengupta : .
: 54. E.S.Guha ' . h
s 55. 0.R.Nlazd , S \
| 56 - D.K.Pimpalghane : )
P : , - 87, B.N.Goel L
[ - 58. B.N.Bose o
I S 59 Anll Kuman Ram !
- o 60. - B.N.Gupta - |
S . . . 1. . Smt. Shobha Mlitra |
SET : L © 62, smt. Sadhna Bhatt '
g 63. ' M.Vasudevan
O 64. B.K.Banenjee S )
oL 65. " A.L.Paul C S \;
o 66. Smt. T.Dhondup . A 4]
td 67. D.C.Das C . ey
S A . 68. ‘M.N.Roy ¢
i - f“ﬂ bl 69. . smt. Prabha Sofankdi \
N P . 70. smt. Kala Ravd | o
P : T 71. - smt. N. Nakrhro .
L , , , 72, D.C.Kachartdl ’ i\
o : ' ‘ 73. B.D.L.Srlvastava S . '
| | ) 74. J.K.Joshi ' _ 0y
(e \ 75. G.L.Bhagat ' .
! '! 76. M.H.Khan ' ' o
% | 77, A.A. Ansarl ! \ v
‘ , 78. P.K.Sdnha \
L 79. A.Z.Fanal ) | -
"~ 80. . P.K.Ravindran ‘ ) -
A s 81. - Lalthansanga Vante ' !
e C 82. K.Rajan’ o
o ~ 83. Rajesh Reddy : o
[ : 84. A.M. Hau§
* ” . g5. . K.M.Shauna
| - 86. 5. C.Mathur
% (%J_NN o ;
A R -
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S.No Name . H
T T T e e ST |
' 87. Pandu Ranga Rao S i
88. Smt. C.S.Kunudam ]
89, S.K.Das !
90. N.C.Narasimhacharyalu ‘
91. R.P.Sahu ‘
92. I.P. Snalmabdi
. 93. Or. U.N.Ralna
. 94. Kamat Shanma \
: 95. K.Subramanian . :
96. V. Sxadlnivasan "
97.  A.K.Mandat o
98. Dr. S.K.Sdnha :
99.  Ravd Shankan o Yo
100. D.S.Kaswalla
1071. R.S.Ratonla .
102. N.Murugan ]
103. Gautam Sen Gupta : ’
104, S.Chakrabonrty
. 105, Matumood Khan
106. G. Vdijaya Kumanr
107. Smt. Geeta Manrkam
108. C. Lalbalktagunga
109, T.M.Reddy
T T T e e e e e e e e oo o T f
2. The posting orders of the above Listed ofdicers wiel .l;ﬁnf‘
be lesued by the Directorate Generatl, ALL India Radio. R
3. The appointment ot theste officers in the Senloa Time T ‘
Scale grade will be on ad-hoc basis and L4t will not
conder on them any alght oa privilege for continued o ‘
regulanrn gppoinxment in that grade. .
4. Thete offdicers wile dtand automatically reverted 2o
their parent grade de., Junlor T.ime Scale o6 IB(P)S after
completlon o4. perlod 0% one year with efdect 4rom the .
date of theinr doditdng An zthe post., -
5. The appointment od S/Shrdl K.A.Muraleedharan {S.No.39)
and C.P.R.Nalir (S.No.44) s dubject to the outcome o4 SLP '
(Union o4 India Vs. C.S.Nalrk & others| and Transfenr
Petltlon (Unlon o4 India Ves. Smt. Latha Radu) pending
before the Hon'ble Supreme Counrt. o )
. . . . J ) . ‘ .‘ . .‘
A { AsHok Kumanr }
. Unden Secretary to the Govt. o4 India
. Tel # 3384754
Lo,
\ ‘ '.l,
¢ ¢
i e g - :'JJJ )
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_/_-..:,.‘.Copy,«to:—‘ . ‘
{. DG:AIR { Dx. 0.P. Kejarlwal,
2. .DG:AIR { Shni K.C. Khosta, D
3. The P&AOQ(IRLA), Min. o4 I&B,
D@&M. R . o
4. The President, Programme Staf$ Assoclation of AIR .

& Doordarnshan, Arashwanl Bhawan, New Dethdl.

5. The persond concerned through DG: AIR. .
6. PS to IBM/PS to MSIB/PPS to Secretary/PPS to A.S./ : =
'JS(B)/DMec,toa(BP]/US{BA), Min. of I&B. ‘ i
7. Vdgllance Section, Min. ob 1&48/DG:AIR. R
8. Personal fLles o4 the o4 blcerns concerned. } >
9., Guand fLlle. . . ’ )
10 Spare copdesd - 10, ! ' ;
p— ' "
i ¥
[ Ashok Kumar } i

Under Secretary to the Govt. o Indla
' : Tel # 3384754
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e vt gadhoo basns. Conn.nry lo expectations, the applicant's name failed to find place in the said
_ lls(.ﬂucbv, the applicant stood reverted to the cadre of Progy anme LExccutive.
. i 4 4 )
. ) |1 ’
. 'Agg,rlcvcd by this. the applicant approached this Honourable Tribunal in OA 1046/94. OA

1046/‘)4 was disposed of by order dated 9.12.1996 declaring that this .Ippll(..ml is cligible to
.b\. plonmtcd lo the Junior Time Scale category on a repular basis .md dirccting the
respondents therein to pass appropriale orders in that regard within 2 moiiths. A true copy
of: the order dated 9.12.1996 in° OA 1046/94 on the file of this Ilonourable Central
Admhgis}r;\livc Tribupal, Ernakulam beneh is produced herewith and marked as Aunexure
AL” i '
P , N
4, In vcomplizi:ncc with Annexure A2 m'dcr; the 1" respondent issucd order No. 28/97-B (A),
-daléd-ll,.tll.1997 cancclling its carlicr order dated 18.7.1994 in go far it rclated to the
reversion (I)f the applicant hesein, e was further ordered to be promoted to the Junior Time

Scale of Progranme Management cadre of the All India Radio on regular basis with eflect

from l8.7.tl_‘)94. A true copy of the order No. 28/97-13 (A), dated 11.4.1997 issuced by the 1"‘

respondent is produced herewith and marked as Annexure Ad.

5. In the meansvhile, a full beneh of lhc‘M;ulr:ls Beneh of the Honourable Tribunal took a
view countradictory to that taken by (his Honourable Tribunal in O.A No: 1046/1994, while
the Karnataka beneh followed the same. When it was apprehended that the respondents '
intended to extend the applicability of the said decision of the Madras bench to the . {
applicant hercin also, O.A No: 821/1997 was filed praying for a declaration that the same -
would not be binding upon him. The said O.A wag allowed. In this backpround, the ‘ '
respondent Department approached the Honowable Supreme Couit in SLP No. 21747/97 §
against the orders of lhc.l(amatul\'n and Madras benches. The Karnataka bench had “
{ollowed Annexure A2 decision of the Lmakulam bench in OA 1046/94 and OA 1069/94,
The Honourable Supreme Court in deciding the said SEP opined that the view taken by the o N
Emakulam bench in OA 1064/99 and OA 1069794 s the correct view in the sc.nsc that the i
method of promotion to Junior Time Scale is on the basis of seniority subjcct to finding out _ : (i :

; . . . . i
the fitness of the candidates for the Programme wing or the Production wing, tlrough the

DPC. The SLP was thereby dismissed by judgement dated 30.7.1999 of the Honourable k

lSuprcmc Court. A (rue copy of the judgement dated 30.7.1999 in SLP No. 21747/97, of the

Honourable Supreme Court is produced herewith and marked as Annexure Ad, -

, !

6. At this junclure, it is brought 1o the nofice of this Honourable Tribunal that the 1%

. ¥
respondent by deder dated 21.12.1998 had promoted the applicant hercin on adhoce basis to f
e . . . . . {

the Scuior Time Scale of the Programme Management cadie of the AR, The said ![
t

promotions were however cllected prior 1o Annexme A4 judgement of the Honourable
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Tune Sca

pgainst the spirit ©

1t Anpexure Al o

licant, 1is promotion (o the Senior 1i
v o the cadre’ “of

eld. 1lis peversiot
gal, u\\jus\iﬁah\c and very much 2

G. Itis gubmitted finally 1

“ o this app
oug\\t o be uph

o Al is highty ille
{ the Supreme Cot

Juniot

Annexuy
A4 judgement ©
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pection of the Ilonourab\:

c disobeyed the &
{ Annexure AV, L

gespondents hav
h the vssu.mu. 0

L be said that the
blc Tribunal wil

1. In effect, it ca
as this Lonouta

ki Supmm Caurt ay well

ed in this Original I\pp\ic:ni(m.

‘ il¢ {
_ i _ oxdu Bnpugi

i .
sy AbLS O TRIGRIT: s 10
No other Statutory jemedy
yriiER COURT. -

SHAUST 1),

s ANY (

13EEORY

R RNInAL ORPENDING
ication, wril

e applicant hasg not filed any app!

the applica

ore any

or declines that U
tion 18 made, Lef
s

alter in respect ©

any othey pench of this 1y

applicant furth
{ which

" The

L 4 . . .
petition ot suit, regarding the
coutt or any other authority of ibunal nov any guch :\pphc.\hon wril
helore any of them.

¢ suit s pending

petition ©
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_RELIEK(S) SOuGI L, ~ T T B

e
hl“vllow of the tm.!s mentioned  in para ) and 5 above llu.. applicant prays Ior the Iollowhm
relie (s)

~  , ‘-:‘ i RS e, ‘
L i. lo quash Annexure Al to the extent it reverts the applicant lrom the. Senior M -
N . Time Scale & Junjor Time Scale of Programme Management cadre of: Atl Indin
: e Radio and L T .
‘ i, " To declare that the applicant is entitled to cuminuc in the Pt’ogxmnmc
o BRErES K :
N Management cadie of Al India Radio with all t.onsu]uwliul l>cm.llts and Ia
' '..t ] N '“
i' N dircet the |us|)ondu||s to retain the applicant in the Senior Time Scale ()f STl i
: N W 63;,{, o Vot j el T
) l’wgrmmnu Management cadre of All India Radio. :
fii. Grant such other reliefs as may be prayed for and the Court may dcem [it to
i grant, and ‘ ot ‘ =
. o C ) ‘ 1
‘ Civ ‘Grant the cost ol this Original /\ppllb.lll()ll i :

9 Il\l[m\l ORDER IF ANY PRAYED FOR:

l’cndmg the Linal decision of the epplivation te applican . ehs issas of the uls " hp Gederi

10 stay ﬂu.. reversion ol the applicant pmsuanl to Anueswce Al order.

10. NOI AF‘I’H( ADNLE.

ll PAR]ICUI,ARS(N 1 POSTAL ORDIC I RESPECT Qi APPLICATION ¥ E,
No. Of the Indian Postal Order
. _Dalu.of Issuc of the Postal Order:

. Name of issuing Post Oflice ; High Court P.O. E.K.M
. Post Office at which payable - 1RO, Emakulam '

2. LIST OF ENCLOSURES:
4 Annexure-Al
2. Vakkalath.
3. Envelops with Acknowledgement Cards.

, 4. Postal order for Rs. 50/- ' oL
ol UTTIEIN , ' ‘ g

o . ' IN VERIFICATION
.’[;1 ey

\ : st

1, C.P.R N.xu S/0. Purushothaman Nair, aged 52 years, Deputy Director (Sl.S), Doord nsliar,
- Rendra, Shillong, (on leave) residing at Kailas, Cheroor, Trichur,, do hereby th‘i[y that the

contents from para | to 12 are true to the best ol my pasonal knowledge and belief and that )
+ have not suppressed any material facts,
- v

Place: Emakulam,

Date 1 01.-9.2000

——

‘ A\ MR Rajendean Nair, '
Counsel for the Applicant.
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Dt AT 6 ﬂnm?cum. Q
SR N B
No.32013/3/2000-B(A)-Vol. I - -7
f‘:*;,:.‘} il 7 ‘ Government of Indla = .. "t Is.; :
.h: e o Minisiry of Information and Broadcasting - s
et b g ALY TR !;."'.:‘,"‘,":ﬁ:!
s ,‘,fy EIREE = ¢ s '!;?I‘q':;'&;;'p '."I'IJ"""
' IR New,l'
oy the, Zﬁth‘,ﬂu ust
PPN .w-v f ’ ‘ 4.:,-,,; l\!' Ay \ 3
K »Ju; o Order No.20/2000-B(AY . .. ., 1i15
BT B S - L
' TS SRR
, b E; In pur'suonce of judgement dated the 30™ July, 1999 dell\u"ed l
o Hon'ble Supreme Court of India in SLP @ No. 21747 of 19971 3 .
‘;;}r.‘.'._"/ No.1452 and TC No.B/99 in the matter of Union of India and €.5. Y
R " others and judgement dated the 17" November, 1998 delivers:l b R
T ¥ Hon'ble High Court of Delhi at New Delhi in SWP No.2119/98 In t o A
‘ ’;ﬂ .' of Union of India Vs. S.P. Jain, the President Is pleased to-termi1ate H '
‘ .“. hoc appointinent of the tollowing officers in Programme Management: o ‘
‘4‘ - of AIR in Senior Time Scale of Indian Broadcasting (Progromme)
' 5 D with immediate effect: PR -.%i.?:
k , S.No. Name 4 '
, !
" . . 5
S ol Shri Shri V.K.Banerji ‘L {
5, 02. Shri Smt. €.5.Kumudam ’ ,
| 03.  Shri 5.K.Das ’
04. Shri .C.Narasimhacharyalu ' ’
o 05.  ShriRP.Schu . S
s 06, ShrilP.Srimali :
07. Dr.U.N.Raina
08. Shri Kamal Sharma ,
-~ Q9. Shri K.Subramanian |
10, Shri V.Srinivasan :
L1. Shri AK.Mandol
12. Dr. S.K.Sirha -
13. Shri Ravi Shanlar
14, Shri O.L.Kaswalia .
v 15. Shri R.5.Ratonia '
. 16. Shei N.iturugan o«
17. Shei Gautene 5en Gupla
18. Shri 5.Chelaraborty
19. Shri Malhinoed Khan
: >0 Shri b4 A oalidharen .

....921.' Shri CP 9 Beir
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&_ogrwne Munugcm_cnf Cadre

“ltadre of a1p v 1 i
. Shri Shpj V.K.Bancrﬁ

o Smit, C.S.Kumudum
Shri S.K.Das
Shri N.C.Nar o -
Shri R.P.5a _ | ':";j"‘ e x
. Shri I.P.Sl"imq!i . CLe : P
S T PR o ) Dr*.U.N.Ruum : : A
'3 é .”“ . . 08, Shpi Kamal Sharnye '
'}f?”;ﬁ“ ove Shri K. Sty
SR '
, ‘_‘?Z,";"ilf‘?'il‘-‘,j, L
- gt o

v .

.

usiml‘mchm'yo!.u
1 .

CE ':;c ;
;

narigy ‘
Shri V.Sm‘nivasun '

' i o
¢ 4
ShriA.K.Mondol o
SR - Dr, S.K.Sinhg . '
s;m-iu ﬁ""”" )

L 13, shpi Ravi Shanjqs. - L .(. e
o e L 14, ghyi O.L.Kaswaliq . '
' T‘“"".'t'-' 15, Shri R.S.Ratoniq '

16, shpi N.Murugan | ‘ g TR
- 17, Shri Gautam S Gupta L ' R
L ' Shri S.ChakraboMy . '

| . © 19, Shri Mahm

ood Khap
. 20, shpy K.AM
\ t '

uralidharan ) o "
c T2 sy C.P.R.Naip

' Programme Mangement Cadre of Doordor:han .""‘_. )
¢ S, O.Mokten | : : ’
02, shric T.Navanj

03. Shri Janardan Rao

. Shri NLK Bat g '

- | .

. 3/-
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b o ;""-l;'tz 1 3. The President is pleased to promote the. following Progranme |
deo e .
A ol e fte

Executives to the Junior Time Scale of Indian Broadcasting (Programine)

. “.l. . .J : ‘{’f". :
uelpiz bt _ Service on regular basis with effect from the dates indlcated against suzht

. rmrDmwene
I

) S.No. Name Date
’ . Proaramme Manacement Cacre of All India Radio
01. "Shri P.N.Maduskar® 16.05.93 .
"02. Shri K.B.Decai i 110693 "
03. ShriD.S.Vimal 15.06.93 ;
! 04. Shri €.5.Naik s . 19.06.93 '
T 05.  Shri T.K.Rawal 17.07.93 ,
_ Q6. Snri EL.Narayana 18.06.53 .
. 07." Shri V.N.Prasad 18.07.¢3
_ 08. ShriM.P.Sah ‘ : 30.06.93
Co 09. Shri8P.Kurecel " 26.06.93
10. *Shri B.5.Sawai 17.06.23
) 11.  Shri M.5.Sivaprasad 30.06.93 - : , :
12. Emt, Latha Raju 11.06.93 |
13.  *Smi. Vijaya Sadhu 27.09.93 \
14. *Smt. N.K.Shadap 19.06.93 ‘ i '
16.  Shri 5.5.Agyal 02.08.93 i |
’ 16.  Shri A.K.Sharma 27.08.93 : d4
17.  Shri K.X.Mishra 18.06.93 ' .
- 18.  *Smt. M.S.Vijaya 11.06.93 . 1
' 19.  Shri R.Muthusubramanian . 13.11.93 il
20. *Smt. MiraPchuja 11.06.93 , :
' 21.  *ShriRafiq Raaz 110693 . ;
22. *ShriD.Szlvaraj 03.08.94 “ kY
) 23, *Shri Shivmangal | 25.07.94 S { ’
AP TR *Netional promotion ‘ ’ 1
A . i
' Programme Manaaement Cadre of Doordarshan e “u‘ ’
13
- Ol.  Shri B.G.Sankar Rao 12.07.93 i
BEEEE. 02.  Shri B.S.Chauhan 02.09.93 ;
a —) 03.  Shri K.A.Muralidharan 16.06.93™, [
. —5°04.  Shri C.PR.Nair .25.06.93. 3
, 05. Shri Mohd. S.Rizvi ¢ 280693 - ‘ ’
72 |
> \
/
. L]
] . K
/
i
i
. 1
. \
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basis, the following Junior Time Scale offlcers to the Senlor T’lme",’ScE‘ifs‘”ﬁﬁ‘J’
Indian Broadcasting (Programme) Service with effect from the data tf j
assuime charge of the posts and Upto 31.12,2000 .or 'Hii} the :iegulai’
Incumbents become avallable, whicheyer |s earller, and untif va‘fh%n,(lif’gchi:

---------------------------------- _-—mw ——ne -

v PEEIROTE, PUrely. on: adstigied Bt B 5

s
7‘_;.}:;

*

Programme Management Codre of All India Radis .

Ol Shri P.N.Maduskar - ‘,
02, Shrl K.B.besal

03.  Shri D.S.Vimal

04, Shrl €.5.Maik

05.  Shri T.K.Rawal : .

06.  Shrl EL.Narayana , e
7. Shel VNPrasad ' , oo

08.  Shrl M.P.Sch , '

09.  Shiri B.P.Kurcel o
10, Shri B.S.Sawai _ sl
AL Shel M.s.Sivaprasad : ' .

€. 5mt. Latha Raju ' o i
13. Smt. Vijaya Sadhu CLoes

14, St N.K.Shadap
15, Sh S5.5.Agyal

16.  Shrl AK.Sharma
17.  Shri K. Mishra
18.  Smt, M.S.Vijaya _ ‘
19.  Smt. Mira Pahuja ~ ' [
20, Shri Rafiq Raaz ' :
21, Shet D.Selvornj :
22.  Shri Shivmangol '
Programme Management Cadre of Doordarshan’ ‘ o
0L Shri 8.6.5ankar Rao - y
02. Shy B.5.Chauhan .
. . T
-t ;
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Miw i, (IR IR ﬂ . ” SR ' T oy
i hoivns one W “N' "B ' The President is further pleased to promote, purely on ad-hae ;
bty vt ! M* Hpd v "basls, the following Programme Executives or equated categories in All India o
CHL e Yk, “l"" "¢ Radio and Doordarshan to the Programme Management Cadres of All India -

"vauir‘:".':"-':‘"i‘”“‘“"b“ Radlo and Doordarshan in Junior Time Scale, of Indion Broadcasting .;."
Sy ARNET (Programme) Service with Immediate effect and upto 31.12.2000 or till o _
| regular Incumbents become available, whichever is earlier, and until further o A
KT N i oroers : ' o ‘}r
SR ot '4;5--&\”;'1 et 5.No Name ' ' t ! v
. el ',
: MR 01T Shit Shil VK Banerji : ' ,
R }’o ' 03".“ Smt, C.S.Kumudam ) -
Aol 937 ghrt S.K.bas o -
: Hgwlvodc g4 shet NLC. Narosnmhocharyolu , RS & g
o WAt 05, ShelRP.Sahu Hr
e .-»;-.r"“ tol 06.  Shri LP.Srimdli ‘
" 07.  Or.U.JMRaina :
_ | . 08. ShriKamal Sharma ' ~ Co
’ TRNES 09.  Shri K.Subramanian .
Vo osdage 10.  Shri V.Srinivasan 1:
fuen sty o 1L Shri A.K.Mandol - )
Loenr o 120 Dr. S.K.Sinha . ‘ ‘
AR RN 13.  Shri Ravi Shankar
( RISREC IS 14,  Shri D.L.Kaswalia ‘ )
covengnb o 18, ShriR.S.Ratonia )
16.  Shri N.Murugan ; o
i , ! © 17.  Shri Gautam Sen Gupta '
" 18,  Shri S5.Chakraborty
- 19.  Shri Mchmood Khan »‘ ,;
v 20.  Smt. D.Mokten ) .
Cldaivt 21, Shri C.T.Nawani .
Cceltaly + 22, ShriJanardan Rao )
, rAMpPEY . e 23, ShriNK.Batra '
6. The posting of above offlcers consequent on their ad-hac ,:
promotion will be issued by the Prasar Bharatl. ,
- '“".‘,/" f
I
| ] . '
.\‘
|
!
-~ !
t
|
‘ i
}
;
‘ |
‘ |
. i
] \‘
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s listed In paragraphs 4 and B gk

Tine Seale will be on ad-hoc basls and,if,

any right or privilege for continued; or ¥
de. These offlcers will stand

ade fe,, Programme Executive or e

Doordarchan/

amme) Service ufter‘vcom

7. The appointment of officer

the Junior Time 'Scale, Senior
not confer on them

t. oppointment In that gra

' to their parent gr

* " 1India Radlo and

.;’E..“.-'.'v (Prggp
. v

0
B}

quated 1c
Junior Time Scole of Indla
pletion of the said period e, 3

by Yo

]
| N

_ - : Gy
The pay of the offlcers promoted on regular basis will be i, -
r post under FR22% stralght away with

out any furthér revhuy an:: :
Increment iy the Pay scale of the lowep posts, If any of fluu-,"
o exerzices a - optlon  in  terms of  para 2(b)  of | DPdAR'e *
O.MNo.F 1/17/80Est p.1 doted the 26™ Sept.. 1981 within g period of ana CRAL
5. D S month from the date of Issuance of thig order, the ‘pay of the offlear no
¥ ' ' ? soncerned iy ally In the manner 45 provided i
if- R o : under FR 22(A)(1) which asls of provisions nf R

pay of the

! .. . Q, Che pay of  tha otticers premoted on notional basti Indicatnd
'» with (*) nark in para 3 abe.

e will be notionally fixed i the pay dcale of
o ' Rs.8000-275-12600 with oftect from the date mentloney ayalngt sach and
S : ) unnual inerements allowed in the same seale from that date to flhe date of -
N their actual tcking over of charge in Junior Time Scole post. HHowevar, they
will not be entitled to draw Ay arrears of pay and allowances for|the period
i from the date of

heir notional promotion to the date of actual taking over.
In.JTS level on the principle of "No Work No pay". ! "

3
T
3
i

. N : /”

g

| (5. Twickly) e
Under Secretary o the Gu’vt}. of Indla - ‘
Tele.No.3398683

w /-

e o
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Copy to! , . J ‘}"1}' '
Do .,e.
I. shri R.R.Shah, Chief Executive Offlcer, Prasar B'naratl l\ﬂl\d'
House, Mew Delhi. R
2. Thz Pay & Accounts Officer (IRLA), Ministry of ma AuoR
Building, 1P Estate, New Delhi. B ':'_f",“:"
3. DG:ATIR (Shrl K.C Khosla, Director (ASF) R
’4._ DG:OD (EhriD.V.S S.Ranga, DDG(A) ' K
R B, The President. Programme Staff Association a7t AIR nnd
", _ Soordarchan, Room No.4Q6, Akashwant Bhgvan. New Selhi. s Figns
i a. Al Officere corcerned thraugh their respectlve Dlrectcroru.
7. Vig. Section, Min. of 148/DG:AIR/DG:DD
3. b< to IALB/PPS to Secy./PS to JS(B)/O! +(BALBD), i, ot *aa "
9. Parconal file of the offlcers concerned )
10. - Guardfile ‘ ' L
4 fae o . . v
i1 Spare copies - 10. //"
I
T'wckly)\'

Under Secrctary to the Guvt. of Indla’
Tele.No, 3=naw5, .

7 B r“'T'— 7 .zl" 4
\This Annexure Al 1& tl‘1e 'd b
original docune S ? ﬁiéfpy of the

‘t ‘Me Re Rajgi’l\hra NL’

Advonate.. A.h....... R

s o
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CENIRAL AIIHISTRATIVE RI BUNAL-

ERMAKULAM BENCH f\ ;
| W

I ', co - ' . 0.A. 1046/94 & 1069/94 -

_ MONDAY, THIS THE 9TH DAY OF DECEMBER, 1996. - o 0&

“ CORAM: ' @f :
HON'BLE MR. P.V. VERKATAKRISHHAR, ADMINISTRATIVE MEMBER ‘99,

HOW'BLE Mt. A. M. SIVADAS, JUDICIAL MEMBER \s\\o}\é‘ v
: AN o o
0. 1104/ 94 - S

£, R.AL Marnlecdhnran, - y
Jundor Ttme fGenle Offlcer :
AL Lidie Redio,

, 'l\\l1;uvnunnthnwrmn.

2. C.PXR. Nalr. _ . .
' Jundor Time Scale Offlcer,
e ° Al Indla Radlo, .
Thrissur. o . . Applicants

o, gt RS SRR R QI SNSRI SR
. - 1

.o .‘,!‘, ..
: RS S

By Advocate Mr. M.R.Rajerdran Nah:' - ' ' b
- [} . . . .

| Vs.
!, Mobon b Tt repesented by Lin fiecrotary,

Mintatry of tnformatfon & Rroadeastiing,
Hew Deind .

2. Director Genernd, 7
All Iidia Radlo, Hew belhd.

3. E.S. Guha, I’rogr:\mmé Executive
All Indta Radlo, Raipur.

| : 4. - C.S5. Kumadum, Pvogramme Executive
I‘ _ ‘ L ‘« All Indla Radlo, Hadras.

! A ‘ ' ’ - -, - . ) . TN \‘.
| ! ' 5. M. Vasudevan® Pragramme Executive,

| g ' All India Radlo, Karnwur. y

1

..Reépondents '
“+ By Advocate Mr. S. Radhakrishnan, ACGSC for R 1 & 2 ‘

0.A. 1068/94

R.S. Iyer S/o Ramu Iyer S -
Juntor Time -Scale Progranme offlcer, o »
: Doordarshan Kendra, Trivandrum : :
. resldlrg at 1C 5/1573, Government Survey School Road,
i 8t Peroorkada, Trivandrum-5. ' ' ‘ L Appllcant

; By Advocate Hr. H.R.Rajendran Nalr
e e M
S W ) Vs.
N G R
. 1

N . Unton of . Tixdta represonted by Secretary to Government
A . Hintatry of Information & Broadcnating,
’ tow Detht. , , | .

.
« 0l
v
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PRASAR BHAI'ATI
(BRCADCASTING CCIPCRATICN OF INDIA)
DIFECTORATE GENEIAL : DOOIDALSHAN
I'OOVDAFSHAN BHAWAN, NEW DELHI-110001

No.C-17011/24,/2000/S~TT1 " Dated : 10.1.2001

Subject : CA No 279/2000 filed by Shri C.P.r. Nair,

Reference O/o DDG(NER)'s letter No DRG(NER)/PD/
279/2000/4976 dated 21.12.2000 on the subject noted
above. N
2. Enclosed please find %raft courter leply as amended
and vetted by Min of Law. The same may be filed
before the Hon'ble CAT, Guwahati Bench and a copy
of reply as filed may also be made availavle to this
Directorate. The latest position of the case along-
with the next date of hearing may also be intimsted.

3. Shri P.K. Singson, DDG(NE) is heseby authorised !
to sign the Counter Reply to the above mentioned OA . !
and file the same in the Hon'ble CAT on behalf of
the Respondents, '

™

lzgﬂﬂwibgg7

(rashoda Laly——
Dy Director (Admn)

Encls : as above

Dy Director General (NER)
Doordarshan Kendra

Cuichati | R

(’gsv*'
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GUWAHATI BENCH %<3 GUWAHATI

Ouhe NOo 279 OF 2000

Shri CePeRe Nair
- Vs~

Union of India & Others.
= And -

' In_the matter of @

A counter affidavit against the
Written Statement of the respondents

Noe. 1,2 and e

I, Shri C.P.Re Nair, son of late Purushottam Nair,
aged about 52 years, resident of Kailas, Cherror, Trichur Kerch, .

do hereby solemnly affirm and declare as follows ¢

1. That I am the applicant in the instant original
application No. 279/2000. A copy of the written statement
filed the respondents No. 1, 2 and 3 has been served on my
counseles I have gone through the same and understood the
contents thereofe. Save what has been specifically admitted

in the affidavit, all the averments made in the written state-

ment may be taken to have been denied by this deponet?.

2. That with regard the statements made in para 1
of the written statement, the deponent has no comments as the

same are stated in the original applicatione.



*

7

-2-
3 That with regard to the statements in para 2,

this answering deponent would like to reiterate that his

| seniority has been over looked while making promotion to the

programme management cadre of Doordarsan. Mr. B.GeS. Rao and
Mre BeSe Chowhan were not born in fe@der cadre . (The J «T.S.
Group A smrissy) service) while the deponent was appointed on
26+2.93 by the review DPC. As per the review DPC following

the SIP order of the Supreme Court, Mre BeGeS. Rao was apPpointed

-to the post of JoT'eSe cadre only on 12+7+93 and Mr. BeS. Chowvhan

was appointed on 2.3.9%. But on the other hand, this deponent
was appointed on 262493+ The promotion to senior time scale
cadre is done on the basis of gseniority in the Junior Time
Scale Cadre, the feeder cadre and so the deponent is senior
than the other two in Junior Time Seale. But the seniority
of the deponent was over looked by more than 50 Junior in
Radio Management cadre. The deponents seniority position in
the Junior Time Scale list was %gand the pronotion t0 Senior.

Pime Scale has been given up to the seniority no. 90 gng 50

others, without congidering the case of the deponent.

4 That with regard to the statements made in para 3y
this deponent has relied upon the records as stated in the
original applications.

5. That with regard to the statements made in pars 4
¢f the written statement, this deponent beg to state that the
cadre allocation was made strictly in accordance with the
directions of the Apex Court in SIP Ko. 21747/97 dated 30.8.99.

As a matter of fact no such instructions was given by the

Contd.... LN
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Hon "ble Supreme Court to change the cadre of any incumbent
wh¢ich was allocated earlier. The Hon'ble Supreme Court had
up held the Judgement made by the Central Administrative Tribunal,
Brnakulam Bench on in O.A« No. 146/94 dated 9.12.96. As
dixected byvthe Supreme Court, name in promotion list as well
as in the seniority 'list of the Deponent was confirmed with

retrospective effect.

6. That with regard to the statements made in pars 5
of the written statement this deponent beg to reasgsert and
reiterate the foregoing statements of this affidavit and also

the statement made in the original Oeh e

Te That with regard to the statements made in para 6,
the deponent ‘beg to state that the regular DPC held in 199%

d_id not recommend the name of the deponent for promotion and as
such his cadre allocation was also not done by that DPC, which
was his due. Against that illegal act of the respondents, the
deponent filed an application before the Central Administrative
Pribunal, Brnalkulam, No. O.Ae 1046/94, thereby challenging the
relevant rules and his seniority, which was over iooked by the
respondents. The Hon'ble PTribunal of Ernakulam passed an order
in favour of the deponent and directed the respondents to promote
the deponent. On the basis of the order dated 9.12.96 the res-
pondents had promoted the deponent on regular basis allocating
him the Menagement Cadre of AIR vide letter Ko . 45013/1/978(8 )
dated 114497 ( Amexure~6), thereby giving retrospective effect
from 18.7.94, the very date on which the DPC was held. So the

deponent's promotion as well as his cadre was declared by the
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same letter dated 11+4.97. So, it is not correct that no cadre
was'allocated to the deponent earlier. In the said order it
was clearly stated that the deponent was promoted to Junior

AL
Time Scale wee+fe 18.7.94 in the Management Cadre of Aid Indig

Radio and he had been working in the same cadre from the last 6 yma:

yearse. |
It is fact that deponent's first option was Door~
dersan Cadre, which was given by him on 1992 depending upon the
vacgncies available in Doordarsan. But respondents had denied
his option and was placed him in Radio Management Cadre in 1997
weefe 1994 as there was no vacancy in Doordarshan e It is not
correct that the cadre of the deponent was changed just to
implement the order dated 30.741999 passed by the Hbﬁ'ble Supreme
Court, as therewas no such'direction to change the officer's
Cadres The content of the Hon'ble Supreme Court order was only
with regard to promotipn from Programme Executive to Junior
Time Scale. There was no mention about the charge of cadre of

senior Time Scale Officers.

It is not correct that none of the Juniors in the'
Programme Management Cadre of Doordarshan had been promoted
to Senior Time Scales This statement is contradictory to the
respondent *s order No. 32013/3/2000/8(a ) dated 25.8.2000
(Annexure~7) . The review DPC, held as per direction of the
Hon 'ble Supreme Court had appointed Mr. BeG.S. Rao only on
12.7.93 and Mr. B.3. Chayhan only on 2.9.93, while the deponént
was appointed on 26.6.93 in the Junior Time Scale Cadre (Group A

Service ). But subseduently, above Juniors were allegally
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promoted by over looking the Seniority of the deponent. Because
the rules of the DPC clearly states that it is the *Position® |
given after the DPC, that decides the seniority and as such the

deponent was positioned much above then the other two.

8. That with regard to the statements made in para 7

of the written statement the deponent deﬁied the statements.

The action of the Z#mm respondents Wave taken away the right of the
%é%i%%“upon him’persuant to the order of the Apex Court dated
30.7.99. The statements of the Respondents are contradictory

that they changgd the cadre as per the directions of the Supreme
Courte It is stated by the respondents that it is admitted

that the applicant is found eligible for promotioﬁ by the Tribunal®.
and'in accordance @ith the order of the Apex Court the deponent
has now been promoted on regular basis with retrospective effect.
S0, the deponents future promotion should be mozmsd normal on
theﬂbasis of the seniority. Moreover, putting the deponent to

his earlier option to Doordarshan after a long back also reflect
the malafide intention of the respondents, which violates the
rules in the Indian Broadcasting Service Recruitment Rules of

1990, which reads as "™the cadre once allocated is irrevocable®.
Because of placement of the deponent from Radio Management to
Daordarshan Management has affected his seniority and 50 numbers
of Juniors than that of the deponent in AIR had got promotion

t0 senior Time Scale.

9. That with regard to the statements made in para 8
and 9 of the written statement, this deponent rely upon the
records submitted before this Hon 'ble Tribunal and deny the

statementse
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1C. That with regard to the statements made in para 10

of the written statement this deponent beg to state that it is

not correct and he is the eligible person to get the senior

Pime Scale of programme Management cadre of All tndia‘Radio .

11.' That with regard to statements made in para 11
of the written statement thisideponent beg to state that the
statement is not based on records and lawe. The seniority
conferred on the deponent can not be taken away under any

provisions of lawe.

12. That with regard to statements made in para 12
of.the written statement , this deponent beg to state that it
is not correct that Shri B.Ge Shankar Rao and Shri Be3. Chowhan
were senior to the deponent, which is the matter of records.
As per rules, seniority is maintained on the basis of date of
joining and merit, npt as per position in the promotion panel

or the rank list, as stated by the respondentse.

13 That with regard to the statements made in para 13

of the written statement, this deponent beg to state that the
respondents have wrongly intertreted the order of the Apex

Court dated 30.7.99.

14 . That with regard to the statements made in

para 14 and 15 of the written statement this deponent beg
$0 state that it is not correct that the deponent has not
exhausted the departmental 4 teewady open to him. The

deponent had submitted the resperdem representation to
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respondents on 4 .9.2000 yith a copy to DG AIR, and DG Doordar-~

shan .

15. That with regard to the statements made in
para 16 and 17, this deponent reiterate and reassert the

~ foregoing statement of this affidavit and the O.A.

16. That with regard to the statement made in
péra 18 an_d 19 of fhe written statements, I say that it

is the regspondents for whose mistake and non=application
of mind. I am put %o suffer irreparable loss and injuries.
'IA being in long chefrished service of the Department and to
serve in ﬂztui‘e till‘l retirement, has the legitimate expec-
tation tp retain seniority and to gét vcoﬁsequential promot ion
which is the life of a government servant. The actions of
the respondentls is arbitrary and illegal and violative of |
the provisions ofTﬁ, 16 and 21 of the Constitution of
‘India. It is the. fit case where this Hon 'ble Tribunal
should alloy to continue to interim order and fixed the

matter for an expeditious hearing.

Contdoo--..
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1% That the statements made in this affidavit
in para LYo §, € Yo \R | are true to my knowledge
~and belief, those.made in paré ’$ - being

matter of records are true to my informations derived
therefrom and the rest are my humble submission before this"

Hon'ble Tribunals I have not suppressed any material facts.

And I sign this affidavit on this the 3rd day

April, 2001 , at Guwahati.

C. P @W@WW
Identified by | Deponent

M. Pittale

Advocate
Solemnly affirmed and declared
by the deponent who is 1dent1fied

Shri S M. fVﬂ;@k\ Advocate
on this the 3rd day of April, 2001,

ik Barmek -

Advocate.
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Ho. 45013 /1 /97-B(8)
Government. of - Indis _
Minilstry «of Informstion & Broadosstiog
' ket ‘
’ 't

tew Delli, dated 11.4.1937
ORDER NO.28/27-R(A)

In ‘compliamnce with the Hon ble Central Administrative
Tribunal, Ernzkulam Bench’s Order dated 9.12,1996, in O. A,
No.1046/94 - and 1062/94, the President 1s pleassed to <cancel
this  Minigtry’s Order No.20/84-B(A) dated '12.7.1894 in so
“far as it relatez to reversion of Shri K.A. Muraleedharan
(3.H0.17), Shri R.3. Iyer (5.Mo.19) and Shri C.P.R. © Hair
(5.No.20). : E o

o el

. a. The President 1s further plessed to promote them via.

5/5hrl K.A. Muraleedharan, R.S. -I&er and C.P.R. MHair to .
to Jurilor Time Scale (Scale Rs.2200-4000) of . Programme
Management Cadre of Al)l Indim Rsdio of Indimn Broadeasting

(Pregramme) Service on regular basis w.e.f. 18th  July,
1994. ‘
3. All the =sbove , three officers would be entitled to
recelve &ll  the berdfits consequent to their promotion +to
bhe Junior Time Scale on regular basis. -

AT

: {5.D. KUMAR}
DEPUTY ZECEETARY TO THE GOVT. OF INDIA -
N TELE. RO.3385016

1. DG AIR {Shri S.K. Kapoeor; DG}.
2. DG Doordarshan {Dr. P.K. Seth, DDG(F&T)} , '
3 The P&AQ {1RLA}, !Min. of I&B, AGCR Building, Hew Delhi.

"~
3 .

o

4. F5 to IBM/PP5 to Sccretary/P5 to A5(B)/PS to AS&FA/JIS(B)/
DS (BA) , Min. of I1I&B. .

5. Vigilance Section, U/ c. I&B/DG: AIR.

6. The officers concerned through DG: AIR.

T. Personal files of the cofficers concerned.

3. Guard file.. ' o

8. Spare ccpies - 5.

o '
[A. K. SAXENA}

SECTION -OFF ICER
TELE. NO. 3388685
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) No.32013/3/2000-8(A)-Vol.IT
f _ ‘Government of India
. ' . Ministry of Information end Broadcasting
ook ek C
New Oelhi,
the 25th August, 20C0
Order No.20/2000-3(A)
- | In pursuance of judgement dated the 30™ July, 1999 deliverzd 5y the
i Hon'ble Subreme Court of India in Slp @ No. 21747 .of 1997: SLP ®
I No.i482 znd TC No.8/99 in the matter of Union of Incia erd C.5. Naik &
| "5thers and Judgement dated the 17 November, 1998 delivered by the
~ Hon'sle Hian Court of Daihi at New Delhi in SWP No.2:19/98 in the matter
~ of Ynion of India Ve. SP. Jain_ the President is pleased to terminate *he ad-
i hoc appointinent ot the following officers in Programme /Aanagement-Cadre
| of AIR in 3znior Time Scaie oF Indian - Broadcasting {Pregramme) ber‘vica
- with immediate effect: ' '
S.No. Name
. : 0L Shri Shri V.K.Banerji
| G2.  Shri Smt. £.5.Kumudam
03. Skri 5.K.Das
04. Snri N.C.Narasimhacharyaly o

G3.  ShriRP.Sahu

06.  Shri LP.Srimaii
07.  Br.UM.Rgina

08. Shri Kamal Sharma

Q3. Shri K.Subramanian
10 Shri V.Srinivasan
11. Shri A.K.Mandei
12. Dr. S.K.Sinha
13. Shri Ravi Shankar
14, Ehri D.L.Kaswaiia
i5. Shri R.5.Ratonia
‘ Lé. Shri N.Muruaan
i7. Shri Gautam Sen Guota
: 18. Shri S.Cnekretorty
i9. . Shri Mahmaod Khan
20. Shri KA. Muraiicharen

21, Zhri C.2.R Nair

e

i Aot e i
-,




&,

2. The President is further pleased to revert the following offxers to
their substantiative post of Programme Executive and other equated
categories in All India Radio and Doordarshan from Junior Time Scale of
Indian Broadcasting (Programme) Service with immediate effect:

Programme Management Cadre of AIR

0L.  Shri Shri V.K.Banerji
C2.  Smt. C.5.Kumudam
03.  Shri S.K.Das
04.  Shri N.C.Narasimhacharyalu
05.  ShriR.P.Sahu
C6.  5hri I.P.Srimali
Q7. Dr.U.N.Raina
08.  Shri Kamal Sharma
09.  Shri K. Subramanian

10.  ShriV.Srinivasan
11, Shri A.K.Mandol
12.  Dr. S.K.Sinha

L 13, ShriRavi Shankar
14, Shri DL Kaswalia
15, Shri R.5.Ratonia
16.  Shri N.Murugan
17.  ShriGautam Sen Gupta
18, Shri S.Chakraborty
19.  Shri Mahmood Khan
20.  Shri K.A.Muralidharan
21, Shri CPR.MNair

Programine Manaement Cadre of Doordarchan

01.  S&mt. D.Molkten

02. Shri C. T.Navani ‘
03.  Shri Janardan Rao .
04. ShriN.K.Batra

3/
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3. The President is pleased to promote the following Programme
Executives to the Junior Time Scale of Indian Broadcasﬁng (Programme)
Service on regular basis with effect from the dm‘es_ indica?c’dA against each:
S.No Name Date
Programinie Management Ladre of All India Radio
0L *ShriP.NMaduskar - 16.06.93
02.  Shri K.B.Desai 110693
03. Shri D.S.Vimal _ - 15,0693
04.  Shri €.5.Naik ' 19.06.93
05.  Shri T.K Rawal . . 17.0793
06.  5hri E.L.Narayana | - ' 18.06.93
07.  Shri V.N.Prasad | ) 18.07.93 1
08.  ShriMP.Sch . 300693 |
09.  Shri 8P.Kurcel | b 260693
10.  *Shri B.5.Sawai - 17.06.93
! 11 Shri M.S.Sivaprasad - 30.06.93
' 12, Smt. Lathq Raju 110663
13. "Smt. Vijaya Sadhy . 27.09.93
14, *Smt. N.K.Shadap . 19.06.93
15, Shri 5.5.Agyal - 020893
16.  Shri A.K Sharma -’ 27.08.93
17. Shri KK Mishra  18.06.93
8. *Smt. M.S.Vijaya . - 11.06.93
19. Shri R.Muthusubramanian _ ) 13.11.93:
20. . *3mt. Mira Pahuja 11.06.93
21, *Shr Rafiq Raaz , 11.06.93
22. *Shri D.Szlvaraj | | 03.08.94

23. *Shri Shivmangal ) | 25.07.94
*Notional prorﬁo’rion

Proaramme Management Cadre of Doordarshan

OL  ShriB.G.SankorRao 120793

02.  Shri B.5.Chathan . 02.09.93
03.  Shri K.A.Muralidharan . 16.06.93
04.  Shri C.P.R.Nair _ - 25.06.93
0B, ShriMohd. 5.Rixvi - 28.06.93

\
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RE (e Fresiaent s vuriner plecsed to promote, purely on dd-hoc
basis, the following Junior Time Scale officers to the Senior Time Scale of
Indian Broadcasting (Programme) Seivice with effect from the date they
assume charge of the posts and upto 31.12.2000 or till the reqular
incumbents become available, whichever is earlier, and until further orders:

--ﬂ--———-—-—ﬂu-—--n~~~—-—-ﬁ——"ﬁ——-_———-—-ﬂ———-———-——-—-——ﬁ'————n—----—-ﬂ———n---——-———-
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Progromme Manaaemenf Cadre of All India Radio

0l.  ShriP.N.Maduskar

02.  Shri K.3.Desai

03.  Shri D.5.Vimal

04.  Shri €.5.Naik

05.  Shri T.K.Rawal

Q6. Shri EL.Narayana
7. Shri V.N.Prasad

08.  Shri M.P.Sah

08.  5hri B.P.Kureel

10.  Shri B.S.Sawai

11 Shri M.S.Sivaprasad

2. Smt. Latha Raju

13. Smt. Vijaya Sadhu

i4, Sm"r.N.K.Shadczp

15, Shri 5.5.Agyal

l6.  Shri A K Sharma

7. Shri KK Mizhia

18. Smt. M.5.Vijaya

19. Smt. Mira Pahuja

20.  ShriRafig Raaz

2l. ShriD.Selvargj

22. Shri Shivmangal

*.

Programme Management Cadre of Doordarshan

o1. Shri B.6.Sankar Rao
02.  Shri B.5.Chauhan
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- The President is further pleased to promote, purely on ad-hoc
basis, the following Programme Executives or equated categories in All India
Radio and Doordarshan to the Programme Management Cadres of All India
Radio and Doordarshan in Junior Time Scale of Indian Broadcasting
(Progmrf}\me) Service with immediate effect and ‘upto 31.12.2000 or till

§ncumbenfs become available, whichever is earlier, and until further
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1B,
16.

17.

18.
19.

20.

22.

23.

6.

promotion will be issued by the Prasar 8harati,

Shri Shri V.K.Banerji

: Smt. C.5.Kumudam

Shri 8K Das

- Shri N.C.Norasimhacharyalu
~ Shri R.P.Schu

Shri I.P.Srimali
Dr.U.N.Rdaina

- Shri Kamal Sharma
. Shri K.Subrarmanian

Shri V.Srinivasan
Shri A.K.Mandol
Dr. 5.K.Sinha

~* Shri Ravi Shankar
. Shri D.L:Kaswalia

ShriR.S.Ratonia

- Shri N.Murugan

'Shri Gautam Sen Gupta
Shri S.Chakraborty
Shri Mahmood Khan
“Smt. D.Mokten

- Shri C.T.Nawani
' Shri Janardan Rao

" Shri N.K.Batrq

The posting of above officers

D oy

consequent on their ad-hoc

‘e
e~
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?z‘h 7. The appointment cf officers listed in paragraphs 4 and 5 ab\!»e in
the Junior Time Scale/Senior Time Scale will be on ad-hoc basis and it will
not confer-on. them any right or privilege for continued or regular

" appointment in that grade. These officers will stand automatically reverted
to their parent grade ie., Programme Executive or equated category in All
India Radio and Doordarshan/Junior Time Scale of Indian Broadcasting
(Programme) Service after completion of the said period je. 31.12.2000(AN).

8. The pay of the officers promoted on regular basis will be fixed

in the higher post under FR220 straight away without any further review on
accrual of increment in the pay scale of the lower posts, if. any officer
exercises an  option in  terms of para  2(b) of DP&AR's
Q.M-No.F.1/17/80Est P.I dated the 26™ Sept. 1981 within q period of one
~month from the date of issuance of this order, the pay of the officer '
~cancerned on promction will be fixed initially in the manner as provided
under FR 22(A)(1) which may be refixed on the basis of provisions of FR
22(c) on the date of accrual of next increment in the scale of pay of Thgg,@

lower post. ' _ A e

S e %

g, The pay of the officer, prometed on neticnal bosis indicated
with (*) mark in para 3 above will be notionally fixed in the pay scale of

5.8000-275-135Q0 with effect from the date mentioned against each and
annual increments allowed in the same scole from that date to the date of
their actual taking over of charge in Junior Time Scale post. However, they
will not be entitled to draw any arrears of pay and allowances for the period
from the date of their notional promotion to the date of actual taking over
in JTS level on the principle of "No Werk No pay™",

: % i
' (ST\'J?@;I‘?)’}* ,
Under Secretary to the Govt. of India -
Tele Nc.2388685
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